Notice Inviting E-Tender

To,
Dear Sir / Madam,

Providing and fixing UPVC windows at proposed new Creche area and Multi-purpose
Hall in AOB, RBI, Kanpur

Reserve Bank of India, Kanpur invites e-tender for ‘Providing and fixing UPVC windows at
proposed new Creche area and Multi-purpose Hall in AOB, RBI, Kanpur’

The e-tendering shall be done through the e-tendering portal of MSTC Ltd
(http://mstcecommerce.com/eprochome/rbi). All eligible and interested companies / agencies
/ firms must register themselves with MSTC Ltd through the above-mentioned website to

participate in the e-tendering process. The Schedule of e-tender is as follows:

E-Tender No.

RBI/Kanpur Regional Office/Estate/18/25-
26/ET/851

a) Estimated cost

*8,78,000/- (Rupees Eight Lakhs seventy-Eight
Thousand only)

b) Mode of e-tender

e-Procurement System (Online Part | - Techno-
Commercial Bid and Part Il - Price Bid through
www.mstcecommerce.com/eprochome/rbi

c) Type of e-tender

Limited (Only for firms empaneled with RBI,
Kanpur under 5 Lakh to 50 Lakh category of Civil
Works)

d) Date of NIT available to parties to
download

January 15, 2026, 3:00 P.M. Onwards

e) Pre-bid meeting (Offline)

January 19, 2026, 11:00 A.M. Onwards

Venue: Estate Department, 2nd Floor, Reserve
Bank of India, Mall Road, Kanpur, Uttar
Pradesh-208001

f) EMD through NEFT and upload the

details on the MSTC portal in prescribed | -NIL-
format (see Annexure V)
g) E-Tender Fees NIL

h) Date of Starting of e-tender for
submission of on-line Techno-Commercial
Bid and price Bid at
http://mstcecommerce.com/eprochome/rbi

January 19, 2026, 3:00 P.M. Onwards



https://www.mstcecommerce.com/eprochome/rbi
https://www.mstcecommerce.com/eprochome/rbi
https://www.mstcecommerce.com/eprochome/rbi

i) Last date of submission of EMD

NA

j) Date of closing of online e-tender for
submission of Techno-Commercial Bid &
Price Bid.

January 29, 2026, at 3:00 P.M.

k) Date & time of opening of Part-1 (i.e.
Techno-Commercial Bid)

Date of opening of Part Il i.e. price bid

January 29, 2026, 3:00 P.M. Onwards

January 29, 2026, 3:15 P.M. Onwards

) Validity of the e-tender

90 days from the date of opening of Techno—
Commercial bid

m) Transaction Fee (Non-refundable) (To
be paid separately by the tenderers to
MSTC vide MSTC E-Payment Gateway for
participating in the e-tender)

As per MSTC

2. Applicants intending to apply will have to satisfy the Bank by furnishing documentary
evidence in support of their possessing required eligibility and in the event of their failure to
do so, the Bank reserves the right to reject their bids. E-tenders without EMD will not be

accepted under any circumstances.

3. The Bank is not bound to accept the lowest tender and reserves the right to accept either in
full or in part any tender. The Bank also reserves the right to reject all the tenders without

assigning any reason thereof.

4. Any amendments / corrigendum to the tender, if any, issued in future will only be notified on
the RBI Website and MSTC Website as given above and will not be published in the

newspaper.

Regional Director
Reserve Bank of India
Kanpur
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Notice Inviting E-Tender

To,
Dear Sir / Madam,

Providing and fixing UPVC windows at proposed new Creche area and Multi-purpose
Hall in AOB, RBI, Kanpur

Reserve Bank of India, Kanpur invites e-tender for ‘Providing and fixing UPVC windows at
proposed new Creche area and Multi-purpose Hall in AOB, RBI, Kanpur’



The e-tendering shall be done

through

the e-tendering portal of MSTC Ltd

(http://mstcecommerce.com/eprochome/rbi). All eligible and interested companies / agencies

/ firms must register themselves with MSTC Ltd through the above-mentioned website to
participate in the e-tendering process. The Schedule of e-tender is as follows:

E-Tender No.

RBI/Kanpur Regional Office/Estate/18/25-
26/ET/851

a) Estimated cost

*8,78,000/- (Rupees Eight Lakhs seventy-Eight
Thousand only)

b) Mode of e-tender

e-Procurement System (Online Part | - Techno-
Commercial Bid and Part Il - Price Bid through
www.mstcecommerce.com/eprochome/rbi

c) Type of e-tender

Limited (Only for firms empaneled with RBI,
Kanpur under 5 Lakh to 50 Lakh category of Civil
Works)

d) Date of NIT available to parties to
download

January 15, 2026, 3:00 P.M. Onwards

e) Pre-bid meeting (Offline)

January 19, 2026, 11:00 A.M. Onwards

Venue: Estate Department, 2nd Floor, Reserve
Bank of India, Mall Road, Kanpur, Uttar
Pradesh-208001

f) EMD through NEFT and upload the

details on the MSTC portal in prescribed | -NIL-
format (see Annexure V)
g) E-Tender Fees NIL

h) Date of Starting of e-tender for
submission of on-line Techno-Commercial
Bid and price Bid at

http://mstcecommerce.com/eprochome/rbi

January 19, 2026, 3:00 P.M. Onwards

i) Last date of submission of EMD

NA

j) Date of closing of online e-tender for
submission of Techno-Commercial Bid &
Price Bid.

January 29, 2026, at 3:00 P.M.

k) Date & time of opening of Part-l (i.e.
Techno-Commercial Bid)

Date of opening of Part Il i.e. price bid

January 29, 2026, 3:00 P.M. Onwards

January 29, 2026, 3:15 P.M. Onwards

) Validity of the e-tender

90 days from the date of opening of Techno—
Commercial bid
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m) Transaction Fee (Non-refundable) (To
be paid separately by the tenderers to
MSTC vide MSTC E-Payment Gateway for
participating in the e-tender)

As per MSTC

2. Applicants intending to apply will have to satisfy the Bank by furnishing documentary
evidence in support of their possessing required eligibility and in the event of their failure to
do so, the Bank reserves the right to reject their bids. E-tenders without EMD will not be
accepted under any circumstances.

3. The Bank is not bound to accept the lowest tender and reserves the right to accept either
in full or in part any tender. The Bank also reserves the right to reject all the tenders without
assigning any reason thereof.

4. Any amendments / corrigendum to the tender, if any, issued in future will only be notified
on the RBI Website and MSTC Website as given above and will not be published in the
newspaper.

Regional Director
Reserve Bank of India
Kanpur

Cover Page
PART I
RESERVE BANK OF INDIA
ESTATE DEPARTMENT
KANPUR

(Terms and conditions and Technical Specifications)



E-Tender
For

Providing and fixing UPVC windows at proposed new Creche area and Multi-purpose
Hall in AOB, RBI, Kanpur

RBI/Kanpur Regional Office/Estate/18/25-26/ET/851

Issued to:

Last date for submission: January 29, 2026, till 3:00 P.M.

Date of Opening: January 29, 2026, 3:00 P.M. Onwards

DISCLAIMER

Reserve Bank of India, Estate Department, Kanpur, has prepared this document to give
background information on the work to the interested parties. While Reserve Bank of India
has taken due care in the preparation of the information contained herein and believe it to be
accurate, neither Reserve Bank of India nor any of its authorities or agencies nor any of their
respective officers, employees, agents or advisors give any warranty or make any
representations, express or implied as to the completeness or accuracy of the information
contained in this document or any information which may be provided in association with it.

The information is not intended to be exhaustive. Interested parties are required to make their
own inquiries. Respondents to this e-tender are required to make their own inquiries and they
should not rely solely on the information contained in the blank e-tender documents / forms.



The Reserve Bank of India is not responsible if no due diligence is performed by the
Respondents.

The information is provided on the basis that it is non — binding on Reserve Bank of India or
any of its authorities or agencies or any of their respective officers, employees, agents or
advisors.

Reserve Bank of India reserves the right not to proceed with the Project or to change the
configuration of the Project, to alter the time table reflected in this document or to change the
process or procedure to be applied. It also reserves the right to decline to discuss the matter
further with any party expressing interest. No reimbursement of cost of any type will be paid
to persons or entities expressing interest.

RESERVE BANK OF INDIA
ESTATE DEPARTMENT
KANPUR

Table of Contents
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Form of E-Tender

To,

Regional Director
Reserve Bank of India,
Estate Department,

Kanpur

Dear Sir,

Having examined the specifications, drawings, designs and schedule of quantities relating to
the works specified in memorandum hereinafter set out and having visited and examined the
site of the works specified in the said memorandum having acquired the requisite information
relating thereto as affecting the e-tender, we hereby offer to supply and execute the works
specified in the said memorandum, within the time specified in the time memorandum, at the
rates mentioned in the attached schedule of quantities and in all respects with the
specifications, designs, drawings and instructions in writing referred to in conditions of e-
tender, the Articles of ‘Agreement, Special Conditions, Schedule of Quantities and Conditions
of Contract and with such materials as are provided for by, and in all other respects in
accordance with such conditions so far as they may be applicable.

MEMORANDUM

E-Tender No.

RBI/Kanpur Regional Office/Estate/18/25-
26/ET/851

a) Estimated cost

'8,78,000/- (Rupees Eight Lakhs seventy-
Eight Thousand only)

b) Mode of e-tender

e-Procurement System (Online Part | - Techno-
Commercial Bid and Part Il - Price Bid through
www.mstcecommerce.com/eprochome/rbi

c) Type of e-tender

Limited (Only for firms empaneled with RBI,
Kanpur under 5 Lakh to 50 Lakh category of Civil
Works)

d) Date of NIT available to parties to
download

January 15, 2026, 3:00 P.M. Onwards

e) Pre-bid meeting (Offline)

January 19, 2026, 11:00 A.M. Onwards

Venue: Estate Department, 2nd Floor, Reserve
Bank of India, Mall Road, Kanpur, Uttar
Pradesh-208001

f) EMD through NEFT and upload the
details on the MSTC portal in prescribed
format (see Annexure V)

-NIL-



https://www.mstcecommerce.com/eprochome/rbi

g) E-Tender Fees

h) Date of Starting of e-tender for
submission of on-line Techno-Commercial
Bid and price Bid at

http://mstcecommerce.com/eprochome/rbi

January 19, 2026, 3:00 P.M. Onwards

i) Last date of submission of EMD

NA

j) Date of closing of online e-tender for
submission of Techno-Commercial Bid &
Price Bid.

January 29, 2026, at 3:00 P.M.

k) Date & time of opening of Part-l (i.e.
Techno-Commercial Bid)

Date of opening of Part Il i.e. price bid

January 29, 2026, 3:00 P.M. Onwards

January 29, 2026, 3:15 P.M. Onwards

) Validity of the e-tender

90 days from the date of opening of Techno—

Commercial bid

m) Transaction Fee (Non-refundable) (To
be paid separately by the tenderers to
MSTC vide MSTC E-Payment Gateway for
participating in the e-tender)

As per MSTC

2. Should this e-tender be accepted, I/We hereby agree to abide by and fulfill the terms and
provisions of the said Conditions of Contract annexed hereto so far as they may be applicable
or in default thereof to forfeit and pay to the Reserve Bank of India the amount mentioned in

the said conditions.

3. 1/We have deposited a sum of Rs. Zero as Earnest Money with the Reserve Bank of India,

which amount is not to bear any interest. Should I/We fail to execute the contract when called
upon to do so, I/We do hereby agree that this sum shall be forfeited by me/us to the Reserve

Bank of India.

4. Our bankers are (full address)

(i)

(ii)

The names of partners of our firm are:

(i)

(ii)

Name of the partner of the firm
authorized to sign



https://www.mstcecommerce.com/eprochome/rbi

OR

Name of person having power of
Attorney to sign the Contract
(certified true copy of the Power
of Attorney should be attached)

Yours faithfully,

Signature of Contractor

Signatures and addresses of withesses

Signature

Address

(i)

(ii)
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DHIRATHT / Articles of Agreement

(2100/- €T UWR TR) / (On *100/- stamp paper)

(a?dﬂ SRV ®|\IC1GIOD('IT %ﬂ) / (Only for successful bidder)

g TR V... r: d i U 98 & dR R YR Red 9F, AR (S

P d1G “db” HET T ]) 3R GO Ued (S8 9% 915 “dfgrpar
g1 T ?) & S Fsafed far
ARTICLES OF AGREEMENT made the day of between the

Reserve Bank of India, KANPUR (hereafter called “The Bank”) of the one part and
(thereinafter called “the

Contractor”) of the other part.

Safe & gendl, smRdtams ¥ g o9 U4 9g3c I gid ® UPVC fasfeal e &1
a1 » mwwéﬁmwm%mmaﬁmmmm%l

3R e Iad fafdxr, AEsit &1 SFYE IR 3% gRT 1Al U&HR] & 3R J §XER fhy Y
g
WHEREAS The Bank is desirous of getting the work “Providing and fixing UPVC windows

at proposed new Creche area and Multi-purpose Hall in AOB, RBI, Kanpur” and has
caused specifications describing the works to be done.

AND WHEREAS the said specifications, the Schedule of Quantities have been signed by or
on behalf of the parties hereto.

3R STafe Sielieral gd FAuiid o 78 ral ok dfdeT 3t faRiy Trdf ok A Sy # Sfeafad
DI TS ! AT JUT HRN TS 3ifc FU 9 GF1 U&HRI gRT 9gHd dfdgl &1 =l (g gawa:
P §IC “HIUT U Hel 741 8) H Ffed 2l & 31efF S Pt Iaa srtien iR /3ryar wid fafdw
# Sfcafad w1t SR AET-3gE § WiHd &1 & Ffed &+ 8g IgHd ¢ o a8 3ad & a4
B TS R B TR 37dT I9b P ¢ B areil AR & SR Fuid @ (o 396 916
‘BT Hfaal ARr HeT T 8) W BT

AND WHEREAS the Contractor has agreed to execute upon the subject to the Conditions set
forth herein and to the Conditions set forth in the Special Conditions and in the Schedule of
Quantities and Conditions of Contract (all of which are collectively hereinafter referred to as
“the said Conditions”) the works shown upon the said drawings and/or described in the said
specification and included in the Schedule of Quantities at the respective rates therein set
forth amounting to the sum as therein arrived at or such other sum as shall become payable
there-under (hereinafter referred to as ‘the said Contract Amount’)

3 34 3% di Fuferfed U SR fparwran @ -
NOW IT IS HEREBY AGREED AS FOLLOWS:

freffia zrafl & IfcaRad w1 Sik i 9 Wi Ui & &9 § ¥@d gy, siciddl Hufia <@l &
ag%ﬁ?w% 3tefi ffaer fafd=n & ik o syt # gut Sfcared & & Funfed sk
R BT
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In considerations of the said Contract Amount to be paid at the times and in the manner set
forth in the said Conditions, the Contractors shall upon and subject to the said Conditions
execute and complete the work as described in the said Specifications and the Schedule of
Quantities.

forgear sicfieral & Fuiia wal 7 afAfdy T ok ot @ 3 dfaer af sryar Wt o
NIECIRUGISETUI

The Employer shall pay the Contractor, the said Contract Amount or such other sum as shall
become payable, at the times and in the manner specified in the said Conditions.

I X1 H “SHTfdbeae’ Xeg B MY 59 AfAal & dgd HHd [T S aTd Ha-/8Ra 13
& aRGRIATT Ao 3R feomgf onfe & Ie=T ¥ HeeYU®/ 3U HeTIaY®, YUa]
fqUTT, YR Rerd d& SR 9 ¢ | I & IfcaRad w8 o 1t wRu ¥ sifdheae

o eRId gATE 811 & fUfA A e gR1 a3 &is safaa a1 sufaaal 39 udieH
F fore enfdheae & U H S BT

R Rerd a6 wraf & uddemon, faat o smofieon, Jirame $-a o fafte fFaw, wraf
3R fdeT 1 Tl D A FRA & AL e R BT ({ifder & Iuded Ws & dgd
IRYTT ST &l BIe®R) | 39 FAIoH & [T S | doit o=, fHHior &1 qoran, ash o
TG, TS &1 T SR 3 I & TG & IR T 3o Ml | Sfeqrad sffdeac
q IR TeIH HEUEUD (qH1DT) / TP (Tb-1oh]) / TP YD (qhriihl) SYdl
9 ®1 & fore gem Ui, YR Reld o gRT A1fie Pis o aafad § gl dfder
& UG B AN B fUfd AR & SIRT faare) & fHuer ¥ Jafid T & Ama o

3fifdbedae Tsg BT MY VY 31 Hfad 3yl a7 Afgadr ¥ g e 39 &1 & oy
e g1 fia foram S|

The term ‘Architect’ in the said conditions shall mean General Manager/DGM, Estate
Department, Reserve Bank of India Kanpur for the purpose of architectural planning &
designing etc. of the buildings / structures to be constructed under this contract. In the event
of their ceasing to be Architects for the work mentioned in the contract for whatever reason
such other person or persons as shall be nominated by the Employer for that purpose will
function as Architect.

The Reserve Bank of India will administer and directly arrange for supervision of works,
certification of bills, making payments and implementation of various terms, conditions and
stipulations of the contract (except for the scope of work as defined under clause 3 above).
For this purpose, the term Architect in the said condition regarding escalation of work, quality
of construction, quality of materials, progress & completion of the project etc. shall mean the
Assistant General Manager (Tech) / Manager (Tech) / Assistant Manager (Tech) or any other
person designated for the purpose by the Competent Authority, Reserve Bank of India. As far
as the operation of the provision of the Contract viz. Clause relating to settlement of disputes
through arbitration, the term ‘Architect’ shall be read as such other person or persons as shall
be nominated by the Employer for that purpose will function as Architect.

Ferr WY Y 39 B 3 UHRY Sifiddr fged o= &1 iffieR g1 afe faumr o
eTs WIS Y® (qh-1d!) Tal §, al Used (dh-id!) 39 B & forg THRY SHfiddr &
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U H 1 B gl g | 3TP 3@rdl, afe gayss (do-ie)) f et 8, df g5 miver &
3HIEH § g Yadh (qb-iiabt) 39 B & forg gurt siftriar & &0 o &rf |

The Competent Authority has the power to designate Engineer-in-Charge for this work. In case
the department does not have AGM with technical background in that case Engineer-in-
Charge for this work can be a Manager (Tech). Further, in case of non-availability of Manager
(Tech), Assistant Manager (Tech) will act as Engineer-in-Charge with due approval of
Competent Authority.

I At 3R 3P 1Y o URIRe HF 396 1Y UgT oY 3R I 39 PR BT TH
T AT ST a7 UeRI &1 Iad d! BT UIa ST 81T 3R Iad Udl & IR
PHT: 304-3(U 8 BT +RR FAwfed ST 8|

Tt Ao, PRR 3R 390 IfRad SXd1ae 59 IR & YR g

The said conditions and Appendix thereto shall be read and construed as forming part of this
agreement, and the parties hereto shall respectively abide by, submit themselves to the said
Conditions and perform the agreements on their part respectively in the said Conditions
contained.

The plans, agreement and documents mentioned herein shall form the basis of this Contract

gg dfder 9 @ ®1% Fuad teaw dfder ], 7 € Wfsa o dfaer §, sfew » e wai,
RT3 FTHYR § g 9 Td Ig3e T gid & UPVC fasferal @ &1 &1t " & ey o

Guf & e 2 Gfder 8, Rrge Rig Y & gt § & € o W arafde quger 7
3R FUIFIT A & SR 37l Ay =l & foby T8 urae™ & SR fasan ST 5|

This Contract is neither a fixed Lump Sum Contract nor a Piece Work Contract but a Contract
to carry out the work in respect of the entire of the “(Providing and fixing UPVC windows
at proposed new Creche area and Multi-purpose Hall in AOB, RBI, Kanpur)” to be paid
for according to the actual measured quantities at the rate contained in the schedule of rates
and probable quantities or as provided in the said Conditions.

Sfaermdl Rifaa &, el F SR e &1 dRu=, W oid smgfd, safdesd
TR, fohfer, fore, e, ToR e =i 3R 31 JgTad il § Taferd aaft st
DI B 8 &R U FfaeT Iuest FHRIWT 3R B R 8H & UYTd SaRI, BRI s
DI g3 Tl ot erfad @t wRaTs S|

The Contractor shall afford every reasonable facility for the carrying out of all works relating to
civil works, installation of sanitary work and fittings, permanent water supply, electrical
installations, fittings, lifts, telephone, air conditioning and other ancillary works in the manner

laid down in the said conditions and shall make good any damages done to walls, floors etc.
after the completion of such works.

i &1 g8 ISR ghT & a8 39 dfdal W ufded uHa Sra fomr fesdt of o &t
SIS YAl BT SIUdT Iad B & H HIT BT fhdt 3R A HIPR B P Wy H
JCdId R bl g

The Employer reserves to itself the right of altering the drawings & nature of the work by adding
to or omitting any items of work or having portions of the same carried out without prejudice
to this contract.
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T B 39 TiIeT BT Yo AGaYUl R HHT ST 3R HfdeTehd! 39 gRT 3hu=iie
HTAG SR 89 & 104 e I oRm for It Tl & Wiae™ 8, F1 URY HR o SR T
fafafdy &1 40 Ra & HfiaR guf #R 7 R Tgud 7, TUI I8 I0Y fadR & Uau™ &
3t g |

Time shall be the essence of this Contract and the Contractor hereby agrees to commence
the work soon after the site is handed over to him or from tenth day after the date of issue of

formal work order as provided for in the said conditions whichever is later and to complete the
entire work within 40 days subject nevertheless to the provisions for extension of time.

39 Hfaar & sidid et gRT fbT S arel It Yia dadt SR § b S|
All payments by the Employer under this Contract shall be made only at Kanpur.

9 IRR Y IO HYd 399 fohdt 1t U 1 e it faarel & R & gg a1 S fob 9
;;Irg{ﬁd(q?l gU B 3R 37 R Had YR [Yd rared) &1 39 W vl 33 &1 fiaR
|

All disputes arising out of or in any way connected with this agreement shall be deemed to
have arisen at Kanpur and only Courts in Kanpur shall have jurisdiction to determine the same.

39 dfaer & oM R Wfaeredl gR1 Ug fore U € 8k dfaereal gRT O aRE I 99
forT U 1 519 d% 9% & W& WMRGR! A fafed w0 ¥ foviy e 7 fau 81 a9 a&
Hfaaredt &1 Ffaer & Ifcaiad ammsif & W yiam g1 foar smem|

That the several parts of this Contract have been read by the Contractor and fully understood.
The Contractor shall not be entitled for the payment for the quantities beyond the tendered

quantities unless ordered for by specific written instructions from the Bank’s competent
authority.

SfaeIddl 3R IS HHAR! TAE YT WIg U 4 W $ig o ga=1, Ikt ok §F
DI SMMYRY A1/ T / IUHRT 311G BT [IaR01 Sl 39 IRR T 9 U4 Gl bl
e PR THT ISP Heol AT U | 3T 81, [hat /7 T&f & A1 AT g B SR
R UG IY 3d MU ¥ | Hfderral HIR & faavur 39 W41 as fAsht 3R Mo
AT T I b S dgd Q! BT Hdg- ®R- YTl Yaed Bl & Ta o ST
3O 7 g1l dfdaremdl e & faRaa gafgafa & fomr &rf & fasst ot faamor &1
fohdt AT T dh-Ib! U ST 3= = Al YDIIRIA BT, - 81 YDA Dt AT

ST YAl IYBT AT o1 BT fbdt MU Yo1 & Udved & HRU Hdiadr & g
qTal THU 8g Aldaremd! gRT FatadT $i &fagfd fasar e | Iuded &1 a1e a3 |
el & Afdermdl & Wik 3 Afdal &1 Jeera- AT ST 3R e &1 g% g fs
9% §U THUM $I Gdl HX 3R B PRATS & B < |

The Contractor shall not disclose directly or indirectly any information, materials and details of
the Bank's infrastructure/systems/equipment etc., which may come to the possession or
knowledge of the Contractor during the course of discharging its contractual obligations in
connection with this agreement, to any third party and shall at all times hold the same in
strictest confidence. The Contractor shall treat the details of the contract as private and
confidential, except to the extent necessary to carry out the obligations under it or to comply
with applicable laws. The Contractor shall not publish, permit to be published, or disclose any
particulars of the works in any trade or technical paper or elsewhere without the previous
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written consent of the Employer. The Contractor shall indemnify the Employer for any loss
suffered by the Employer as a result of disclosure of any confidential information. Failure to
observe the above shall be treated as breach of contract on the part of the Contractor and the
Employer shall be entitled to claim damages and pursue legal remedies.

FrdE W Afgarsit o1 919 Iadfis:
SEXUAL HARASSSMENT OF WOMEN AT WORK PLACE

%) ST R Afearsi & a4 Idie Ry, vy iR fAaron sifdfaw, 2013 &

YT o ot SFUTeH o1 IRad R aRe o Hidcremd! &1 8| d§b & TRER & HiaR
A fHdt FHaRt & favg a9 IateT ot fad Riera o) fufa & dfdeeal woid!
SRT TIféd 3iaRe Remad afifa & grer Riemd oof o1 S

The Contractor /Agency shall be solely responsible for full compliance with the provisions of
the ” Sexual Harassment of the women at work place (Prevention, Prohibition and Redressal)
Act, 2013”. In case of any sexual harassment against its employee within the premises of the
Bank, the complaint will be filed before the internal complaints committee constituted by the
contractor / Agency and the Contractor / Agency shall ensure appropriate action under the
said Act in respect to the complaint.

9 dfdermal & fed fifsd sl § § & fFdt iRt & g ura a4 Iadteq
T fRrepTad o1 I S gRT e d &g Reerad afufa grr foram smom|

Any complaint of sexual harassment from any aggrieved employee of the contractor against
any employee of the Bank shall be taken cognizance of the Regional Complains Committee
constituted by the Bank.

) Sifderddl & SHaRAl @ e &t fRufd & YT fbu o o forg sraxads affagfd
& for Tfaeredl STReR 81V, Ia1eUl & fort afe; Tidcremadl & fhdt FHaR gRT &1 T8
ﬁ?ﬁgmwﬁaﬁaﬁ%ﬁ%mﬁﬁﬁaﬁaﬁ%wwwm
aRT T S|

The contactor shall be responsible for any monetary compensation that may need to be paid
in case the incident involves the employees of the contractor, for instance any monetary relief
to Bank’s employee, if sexual violence by the employee of the contractor is proved.

) SRR TR A IS quT Jafd ATHa & Jae & 30 HHanial o Rfdd o ot
fTeRT dfdcremdl &1 gifl

The contractor shall be responsible for educating its employees about prevention of sexual
harassment at work place and related issues.

$.) Hfderedr 3= I SHaIRal @1 ol 3R SR I db &1 JuAs HRITT fofg o
IRIR & BT W A1 T g

The contractor shall provide a complete and updated list of employees who are deployed
within the Bank’s premises.
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Hfaaredl 3oe SHaRal & Ad § 9 Wit Sfud FHar I ol o 39 avR &
311 Taft Mot Gemrell & TR-UB ISR BT et o1 Yol SUTe 811 SHUHBIT 3R

Mo-gar et Tfagrepal Bt STl 39 HIR P AT/ MR SR, I1g f5g goig I &,

& IWRId i et

The Contractor shall take all appropriate actions with respect to its employees to ensure that
the obligations of non-disclosure of confidential information under this agreement are fully
satisfied. The Contractor's obligations with respect to non-disclosure and confidentiality will
survive the expiry or termination of this agreement for whatever reason.”

gfe dfaeredl &5 a=ier) BH
3YdT PTs Afad Bl

If the contractor is a Partnership
or an
Individual

TaTel @ SUTRIFY & & 3R Jfaereral 4 S fafed afta
3R ¥ BT 37 HISId W 3R B! f Yfafarodl TR 370-
30 BXIER foht &

IN WITNESS WHEREOF the Bank and the Contractor have
set their respective hands to these presents and two
duplicates hereof the day and year first hereinabove written.

gfe TfagTedl ®is Bt 8l

If the contractor is a Company

TraTel #1 IuRRUFA A §F 7 39 fafrad mfdied iRt &
A1 § 37 BTSN W 3T gEleR U § 3R gt 3
SR fafed aiig ik 9 & Ut 3R T 39 W 3R 3T
&I gfaferot w s ggr @ar < § 1

IN WITNESS WHEREOF the Bank has set its hand to these
presents through its duly authorized official and the
Contractor has caused its common seal to be affixed
hereunto and the said two duplicate/has caused these
presents and the said two duplicates hereof to be executed
on its behalf, the day and year first hereinabove written.

BXEGR TS Signature Clause

SIGNED AND DELIVERED by the Reserve Bank of India by the hand of

in the presence of

(1)

Address

(2)

16




Address

I[dlg Witnesses

SIGNED AND DELIVERED BY

Witnhesses
THE COMMON SEAL OF

Was hereunto affixed pursuant to the
resolutions passed By its Board of

Directors at the meeting held
(o] o FO PSPPI
In the presence of

Directors who have signed these
presents in taken thereof in the

presence of

SIGNED AND DELIVERED BY the
Contractor by the hand of

and

Ife U&PHR Dis AIIGRT BH 314dl His Afad al,

ar gt Irsieri oryar 9t ORfieRl &1 8k
TR HA 1T

If the part is a partnership firm or any individual
should be signed by all or on behalf of all the
partners.

i Sielidpd] HEx TMHR &R &al § ol
JURY FT GHIER TS YR & 3fdf-aq ¥ feu
eR W & Ts ¥ Od WM dlgU|

If the Contractor signs under its Common Seal the
signature clause should tally with their sealing clause
in the Articles of Associations.

gfe Tida IR gXIER TEARAHI-URS b gRT fadr
SITdT §, T8 hls HU-t gl Il hig Al |

The Contractor is signing by the hand of power of
attorney whether a company or individual.

gfe dfde W eWER THARAM-YRS & gRI foba
ST €, 316 PIs HU-l 81 T Pis HAfad |

The Contractor is signing by the hand of power of
attorney whether a company or individual.
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Section A : General Instructions to Contractors and General Terms & Conditions

Reserve Bank of India, Estate Department, Kanpur invites e-tenders on
www.mstcecommerce.com/eprochome/rbi in two parts from its empaneled contractors.
Empaneled contractors needed to submit a Part | (Techno-commercial bid) and Part I
(Financial bid) on the mentioned portal.

E-TENDER Document:

Tender shall consist of documents (Part | & Part Il). Part | contains techno-commercial
conditions (all sections and annexures) along with any schedules, addendum or corrigendum
etc. issued by Reserve Bank of India for the purpose. Part Il contains only financial bid. E-
Tender Document / Notice Inviting Tender may be downloaded from
www.mstcecommerce.com/eprochome/rbi.

Tenderers are advised to study the E-TENDER documents thoroughly.

Submission of e-tender shall be deemed to have been done after careful study and
examination of the e-tender documents with full understanding of its implications.

Obtaining of TENDER documents:

The E-Tender Document / Notice Inviting Tender may be downloaded from
www.mstcecommerce.com/eprochome/rbi.

Interested parties, if they so desire, may contact the Estate Department Officials on the phone
/ e-mail for further any clarification.

Pre-bid Meeting

Reserve Bank of India shall conduct pre-bid meeting(s) at the time and venue mentioned in
Notice Inviting Bid, to answer any queries / provide clarifications that the Tenderers may have
in connection with the Project and to give them relevant information regarding the same.

Amendment to E-TENDER Document

At any time prior to the deadline for the submission of Bids, Reserve Bank of India may, for
any reason, whether at its own initiative or in response to a clarification or query raised by a
prospective tenderer, modify the e-tender by an amendment and same will be uploaded in the
form of Corrigendum on www.mstcecommerce.com/eprochome/rbi for information of
prospective bidders.

In order to afford prospective tenderers reasonable time for preparing their Bids after taking
into account such amendments, the Reserve Bank of India may, at its discretion, extend the
deadline for the submission of Bids.

Preparation of Tender
Part | / Techno — Commercial bid:

All Sections and Annexures are the part of Technical — Commercial bid. All the sections and
annexures must be signed by the Tenderers.
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Tenderer must fill all the details specified in different section and attached the leaflet
/necessary documents/brochure of product etc.

EMD shall be part of Technical — Commercial bid. The amount of EMD is indicated in Notice
Inviting Tender.

Tenderers must submit all documents for prequalification criteria and other documents as
stated in the tender by uploading scanned copy of all documents on
www.mstcecommerce.com/eprochome/rbi.

Part Il / Financial Bid:

Currency of Bid: Bid prices shall be quoted in Indian Rupees only. These prices should
include all costs associated with the work including any out of pocket / mobilization expenses,
tools, uniforms of worker, all other logistic as mentioned in the tender, all taxes (Inclusive of
GST), charges, levies, cess, insurance, transportation, entry taxes,) Labour, other Govt Taxes,
Minimum wages of Central Government and EPF / ESI contribution, etc. as applicable as per
rules.

The price should be quoted strictly in line with the price schedule leaving no column blank
whatsoever to avoid any ambiguity.

The tenderer should ensure that all columns of the price schedule may be duly filled, and no
column is left blank. After opening of the Part Il/Financial Bid, no clarifications whatsoever
shall be entertained by the RBI.

If any columns of the price schedule are found blank than the tender of the respective
tenderers shall be treated as non-responsive and will be summarily rejected by the RBI and
further EMD shall be forfeited. However, Bank may also take the review in this matter as per
Tender Clause. If required.

Rates should be quoted both in figures and in words in columns specified. All erasures and
alterations made while filling the e-tender must be attested by initials of the e-tenderer.
Overwriting of figures is not permitted; failure to comply with either of these conditions will
render the e-tender void at the Bank’s option. No advice of any change in rate or of conditions
after the opening of the e-tender will be entertained.

The e-tender submitted on behalf of a firm shall be signed by all the partners of the firm or by
a partner who has the necessary authority on behalf of the firm to enter into the proposed
contract. Otherwise, the e-tender may be rejected by the Bank.

It will be imperative on each tenderer to fully acquaint himself with all the local conditions and
factors, which would have any effect on the performance of the contract and cost of the items.
No request for the change of price or time schedule of delivery of items shall be entertained,
on account of any local condition or factor once the offer is accepted by the Tenderers.

Period of Validity of Bids

Bids shall remain valid for acceptance by RBI for the period indicated in the Notice Inviting
Tender. This period will be further mutually extended, if required.

The Reserve Bank of India does not bind itself to accept the lowest or any tender and reserves
to itself to accept or reject any or all the tenders, either in whole or in part, without assigning
any reason for doing so.

Each tenderer shall pay Earnest Money Deposit a sum of Rs. Zero through NEFT/ Net
banking only (to A/c No. 186003001, IFSC RBISOKNPAOl of Reserve Bank of India
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Kanpur. If EMD is not paid till the last date of submission, the tender shall be treated as non—
bonafide and will be rejected without further advice to the tenderer.

Under no circumstances Earnest Money Deposit will be accepted in the form of cash or fixed
deposit receipt of Bank or Insurance Guarantee or cheque, etc.

The Earnest Money Deposit shall be paid by the tenderer to the Reserve Bank of India,
Kanpur as security for due fulfilment of the contract. No interest shall be paid on the
said deposit. The Bank reserves the right to forfeit the EMD if the successful bidder
fails to execute the contract. The EMD shall be forfeited in the following circumstances:

Made misleading or false representations in the forms, statements and attachments
submitted, suppressed any material information, details of any legal proceedings pending in
the court which might otherwise would have created any impact on the eligibility criteria; or

The tenderer left blank the column of the Part Il /Financial Bid or submitted multiple financial
bids.

if a tenderer withdraws his Bid during the period of Bid Validity, or

The tenderer has been blacklisted by any government agency, PSU and the blacklisting is still
in force.

In case of the Successful Tenderer, if he fails to complete the work within the prescribed time
limit.

On receipt of intimation from the Employer of the acceptance of his/their tender, the
successful tenderer shall be bound to implement the contract and deposit Performance Bank
Guarantee (@ 5% of the contract value) (see Annexure- Ill) and within fourteen days
thereof the successful tenderer shall sign an agreement in accordance with the draft
agreement and the Schedule of Conditions but the written acceptance by the Reserve Bank
of India of tender will constitute a binding contract between the Reserve Bank of India and the
person so tendering, whether such formal agreement is or is not subsequently executed.

(a) In addition to the Performance Bank Guarantee under clause 8 and as further security for
the due fulfilment of the contract by the Contractor, 5% of the value of the interim / final
payment(s) will be deducted as retention money by the Bank from each payment to be made
to the Contractor. The PBG will be released after virtual completion of work and retention
money will be released after rectification of the defects pointed out during the defects liability
period of 12 months. The amount retained by the Bank shall not bear any interest.
(b) All compensation or other sums of money payable by the contractor to the Bank under the
terms of this Contract may be deducted from his earnest money and the security deposit if the
amount so permits and the Contractor shall, unless such deposit as become otherwise
payable, within ten days after such deduction make good in cash the amount so deducted.

Procedure for Submission of Bids
It is proposed to have a Two-Cover /Part System for this tender
Techno — Commercial Bid/Part | consist of following items

Part- I / Techno — Commercial Bid (all sections and annexes). Please note that prices should
not be indicated in Part- | / Techno — Commercial Bid. Techno-Commercial bid may be
submitted on www.mstcecommerce.com/eprochome/rbi.
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Documentary  proof of  Pre-qualification must be uploaded online on
www.mstcecommerce.com/eprochome/rbi, if any.

The payment details of EMD shall be attached.

Part Il /[Financial Bid

Part Il / Financial Bid may be submitted on www.mstcecommerce.com/eprochome/rbi

No conditional / optional quote shall be accepted.
Tenderers shall not be permitted to alter or modify their bids after receipt of their bids.

Those who have downloaded the tender are required to submit the eligibility criteria, if any.

Receipt of E-Tenders

The e-tender bids will be accepted till the schedule time and date as referred to in the Notice
Inviting Tender. The e-tenders received thereafter shall not be entertained in any
circumstances.

Opening of Part |

The Technical — Commercial bids will be opened on the scheduled time and date as referred
to in the Notice Inviting Tender at Estate Department, RBI Kanpur. The tenderers or their
authorized representatives may be present, if they so desire.

Scrutiny of Part |
The Part | shall be evaluated as per the procedure indicated in special condition of contract.

After evaluation of the Part I, the short-listed tenderers will be intimated by emails to all the e-
tenderers. The decision of the Bank on Part- | shall be final and shall not be open for
discussion.

Opening of Part Il /Financial Bid

The Part- Il of the short-listed tenderers will be opened later and such short-listed tenderers
will be intimated about the date and time accordingly. The short-listed tenderers or their
authorized representatives may present, if they so desire.

Scrutiny of Part Il

The Part 1l shall be evaluated as per the procedure indicated in special condition of contract.
Accordingly, Lowest tenderer (L1) shall be declared.

Bank has Right to vary quantities at the time of placing Order/signing of Contract.
Bank’s right to accept any Bid and to reject any or all Bids

Notwithstanding anything mentioned above, RBI reserves the right to accept or reject any Bid
at any time prior to award of Contract without thereby incurring any liability to the affected
tenderer or tenderers. The Bank shall not assign any reason for rejection of any or all Bids.

RBI reserves the right to cancel / annul the selection process, at any stage prior to the award
of the Contract on account of the following:

In case no Bid is received.
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Occurrence of any event due to which it is not possible to proceed with the selection process.

An evidence of a possible collaboration/mischief on part of Tenderers, manipulating the
competition and transparency of the selection process, any other reason, which in the opinion
of the Bank necessitates the cancellation of the selection process.

On occurrence of any such event, RBI shall notify all the Tenderers within 7 days or any
reasonable time of such decision. RBI shall also promptly return the Bid Security submitted by
the Tenderers within 15 days or any reasonable time of issue of such notice. RBI is not
obligated to provide any reason or clarification to any tenderer on this account. Liability of the
RBI under this clause is restricted to returning the Bid Security and no other reimbursements
of costs/ expenses of any type shall be made by the Bank on this account.

The Bank further reserves the right to re-tender the process or get the work done by a
Government agency or Quasi Government agency if the Bank is of the opinion that the bids
received are not economically or otherwise feasible or not acceptable due to reasons in sub
clauses (a) to (d) above.

The Bank discourages the stipulation of any additional conditions by the tenderer.

The Contractor shall not assign the Contract or any part thereof. He shall not sublet any
portion of the Contract except with the written consent of the Bank. In case of breach of these
conditions, the bank may serve a notice in writing on the contractor rescinding the Contract
whereupon the security deposit shall stand forfeited to the Bank, without prejudice to his other
remedies against the contractor.

The Contractor shall carry out all the work strictly in accordance with schedule of quantities,
details and instructions given by Bank's Engineer. If in the opinion of the Bank's Engineer,
changes have to be made in the design and with the prior approval in writing of the Employer,
they desire the Contractor to carry out the same. The contractor shall carry out the same
without any extra charge. The Bank's decision in such cases shall be final and shall not be
open to arbitration.

A Schedule of probable quantities in respect of each work and specifications accompany these
special conditions. The Schedule of probable quantities is liable to alteration by omissions,
deductions or addition at the discretion of the Bank. Each tender should contain not only the
rates but also the value of each item of work entered in a separate column and all the items
should be totalled in order to show the aggregate value of the entire tender.

The tenderer must obtain for himself, on his own responsibility and at his own expenses, all
the information which may be necessary for the purpose for making a tender and for entering
into a contract and must examine the specifications and must inspect the site of the work and
acquaint himself with all local conditions, means of access to work, nature of work and all
matters appertaining thereto.

(a) The rates quoted in the tender shall include all charges for double scaffolding (if required),
centering hire for any tool and plants, shade for materials, marking out and clearing of site,
watering, as mentioned in the specifications. The rates quoted shall be deemed to be for the
finished work to be measured at site. The rates shall also be firm and shall not be subject to
exchange variations, labour conditions, fluctuations in railway freights or any conditions
whatsoever. Tenderers must include in their rates GST, sales tax, excise duty, VAT, octroi,
sales tax on works contract and any other tax and duty or other levy levied by the Central
Government or any State Government or Local Authority, if applicable. No claim in respect of
GST, sales tax, excise duty, octroi or other tax, duty or levy whether existing or future, shall
be entertained by the Employer.
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The work shall be carried out in such a manner that there shall be minimum disruption to Bank
premises and its working. A programme shall be drawn in consultation with the Banks
Engineer for this purpose.

The Contractor should note that unless otherwise stated the e-tender is strictly on item rate
basis and his attention is drawn to the fact that rates for each and every item should be correct,
workable and self-supporting. The quantities in the Schedule of Quantities approximately
indicate the total extent of work but may vary to any extent and may even be omitted thus
altering the aggregate value of the contract. No claim shall be entertained on this account.
The contractor shall bring to the notice of the Employer in case of any extra items not
mentioned in the schedule of quantities during the course of the work and shall only carry out
the same on written approval from the Bank's Engineer.

During the evaluation of the e-tender, the Bank may impress upon the lowest bidder to submit
Bank Guarantee issued by scheduled commercial bank for difference in amount between the
Bank’s estimate and the amount quoted by them for items(s) i.e. for the abnormally low /
unworkable rates(s). The submission of the Bank guarantee becomes the pre —condition for
the award of work. In case of non —submission of the bank guarantee, the Bank reserves the
right to accept/reject the e-tender.

Time allowed for carrying out the work as mentioned in the Memorandum shall be strictly
observed by the Contractor and it shall be reckoned from the 10th day after written order to
commence the work is issued. The work shall throughout the stipulated period of the contract,
be proceeded with all due diligence. If the contractor fails to complete the work within the
specified period, he shall be liable to pay Liquidated damages as defined in clause 27 (Section
D) of the conditions of contract. The tenderer shall before commencing work, prepare a
detailed work programme which shall be approved by the Employer.

The Contractor shall not be entitled to any compensation for any loss suffered by him on
account of delays in commencing or executing the work, whatever the cause of delays may
be, including delays arising out of modifications to the work entrusted to him or in any sub-
contract connected therewith or delays in awarding contracts for other trader of the project or
in commencement or completion of such works or in procuring Government controlled or other
building materials or in obtaining water and power connections for construction purpose or for
any other reason whatsoever and the employer shall not be liable for any claim in respect
thereof. The Employer does not accept liability for any sum besides the e-tender amount,
subject to such variations as are provided for herein.

The successful tenderer is bound to carry out all items of work necessary for the completion
of the job even though these items are not included in the quantities and rates. The Employer
will issue schedule of instructions in respect of such additional items and their quantities in
writing.

The successful tenderer must cooperate with the other contractors appointed by the Employer
so that the work shall proceed smoothly with the least possible delay and to the satisfaction of
the Employer.

The Contractor must bear in mind that all the work shall be carried out strictly in accordance
with the specifications and also in compliance of the requirement of the legal public authorities
and no deviation on any account will be permitted.

The successful tenderer should make with his own arrangements to obtain all materials
required for the work.

The Contractor shall strictly comply with the provision of safety code annexed hereto. The
security deposit of the successful tenderer will be forfeited if he fails to comply with any of the
conditions of the contract.
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Income Tax, service tax, Trade taxes, GST or other tax shall be deducted as applicable.

The contractor shall abide by and fulfil all requirements laid down under the Contract Labour
(Regulation and Abolition) Act, 1970 and the rules framed there under and all other relevant
statutory acts (such as Minimum Wages Act etc.). If the number of labourers employed for the
job is twenty or more, the contractor shall obtain the license from the Regional Labour
Commissioner. The contractor shall maintain all registers/ documents as required by the
Regional Labour Commissioner at site and should furnish the same to the Bank or its
representative as and when required.

The quoted rate shall include the amount payable towards ESI, EPF, Bonus or any other
compensation etc. payable under various labour laws. It is obligatory for the agency or
contractor to obtain various registrations / code number for meeting out various requirements
and furnish the same to the Bank before execution of the agreements. This has to be strictly
carried out by agency or contractor. The agency or contractor shall ensure payments of
Employees' State Insurance (ESI) & Employees' Provident Fund (EPF) as applicable in
respect of workmen/contract labours employed by him/her/ them and submit documentary
evidence (i.e. payment receipt obtained from Employees' Provident Fund Organisation
(EPFO) and Employees' State Insurance Corporation (ESIC) portal while making payment) in
respect of the same to the Bank, failing which the Bank shall deposit the same directly and
adjust/deduct the amount from the dues payable to the agency or contractor along with levying
penalty as per the terms and conditions of the contract. No extra payment over & above quoted
rates shall be made to the agency or contractor on this account. The agency or contractor
shall be responsible to comply with all statutory provisions including for the purpose of ESI
and EPF and shall indemnify the Bank and shall keep indemnified for any contravention and
non-compliance of labour laws including that of EPF and ESI."

I/We hereby declare that I/lwe have read and understood the above instructions for the
guidance of tenderers.

Witness: Signature of tenderer

Address

Place:

Date:
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Section B: Safety Code

There shall be maintained in a readily accessible place first aid appliance including adequate
supply of sterilized dressings and cotton wool. An injured person shall be taken to a public
hospital without loss of time, in cases where the injury necessitates hospitalization.

Suitable and strong scaffolds should be provided for workmen for all work that cannot safely
be done from ground.

No portable single ladder shall be over 8 meters in length. The width between the side rails
shall not be less than 30 cm. (clear) and the distance between two adjacent rungs shall not
be more than 30 cm. When a ladder is used an extra labour shall be engaged for holding the
ladder.

Every opening in the floor of a building or in a working platform shall be provided with suitable
means to prevent the fall of persons or materials by providing suitable fencing or railing;
minimum height shall be one meter.

No floor, roof or other part of the structure shall be so overloaded with debris of materials as
to render it unsafe.

Workers employed on mixing and handling material such as asphalt, cement mortar or
concrete shall be provided with protective footwear and rubber hand-gloves.

Those engaged in welding works shall be provided with welder’s protective eye-shields and
gloves.

No paint containing lead or lead products shall be used except in the forms of paste or
readymade paint.

Suitable face masks shall be supplied for use by the workers when the paint is applied in the
form of spray or surface having lead paint dry rubbed and scrapped. Overalls shall be supplied
by the Contractor to the painters and adequate facilities shall be provided to enable the
working painters to wash during the period of cessation of work.

Hoisting machines and tackle used in the works, including their attachments, anchorage and
support shall be in perfect condition.

The ropes used in hoisting or lowering material, or a means of suspension shall be of durable
guality and adequate strength and free from defects.

This is an occupied premises and access to site will be provided based on convenience of
Bank.

Place: Signature of Contractor with Seal

Name & Address

Date:

Telephone / Mobile No.

25



Section C: FIRE SAFETY CODE

Cutting / drilling machine and other electrically operated equipments used at site shall be
plugged into correctly rated electrical outlets.

Only ISI marked 3-pin plug and other appliances and equipments shall be used.
Electrical power cables/wires used shall not have any joints and shall be properly rated.

All electrical appliances i.e. welding, drilling, cutting machine etc. shall be safely and securely
earthed to prevent leakage current while in operation.

Two buckets of water and sand shall be kept in an easily accessible area on the site.

Fire extinguishers recommended shall be kept on the site. Used paint drums shall be stored
in specified store only after closing them properly.

Personal protective equipment such as safety shoes, hand gloves, welder's mask, ear plug
etc. depending upon the requirement of the work shall be provided by the contractor to the
workmen to prevent occupational health hazards.

The safety belt shall be provided by the contractor and used by the workmen while working
from height for more than 10 feet from Ground level.

None of the passages near lift lobby and staircases lobby shall be used for stacking / dumping
any kind of materials/waste.

None of the fire extinguishers shall be removed/shifted from its designated location.
Power supply shall be switched off from the mains when equipment is not in use.

Any debris generated from the work shall be collected on daily basis, removed from site and
stored at the designated place in proper manner.

Place: Signature of the tenderer:

Date: Address:
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Section D: The Conditions Hereinbefore Referred To

In constructing these conditions, the specification, schedule of quantities and Contract
Agreement, the following words shall have the meaning herein assigned to them except where

subject or context otherwise requires.

a) "Employer”

b) In the case of company

c) "Site"

d) "This Contract"

e) "Notice in writing"

f) "Act of Insolvency

g) "Net Prices"

h) "The works"

Shall mean the Reserve Bank of India and shall include its

assignee and successors.
"Contractor shall mean a company incorporated
under 19 and having its registered office at

and shall include its successors and assigns.

Shall mean the site of the contract works including any
building and erection thereon and any other land
(inclusively) as aforesaid allotted by the Employer for the
Contractor's use.

Shall mean the Article of Agreement, the special conditions,
the conditions, the Appendix, the schedule of quantities and
specifications attached hereto and duly signed.

Shall mean a notice in written, typed or printed or written
notice" characters sent (unless delivered personally
otherwise proved to have been received) by registered post
to the last known private or business address or registered
office of the addressee and shall be deemed to have been
received when in the ordinary course of post it would have
been delivered.

Shall mean any Act of insolvency as defined by the
Presidency Town Insolvency Act, or the provincial
insolvency Act or any Act amending such original Act.

If in arriving at the contract amount the Contractor shall
have added to or deducted from the total of items in the e-
tender any sum, either as a percentage or otherwise, then
net price of any item in their tender shall be the sum arrived
at by adding to or deducting from the actual figures
appearing in the e-tender as the price of that the item a
similar percentage or proportionate sum provided always
that in determining the percentage or proportion of the sum
so added or deducted by the Contractor the total amount of
the any Prime Cost items and provisional sums of money
shall be deducted from the total amount of the e-tender.
The expression "net rates" or "net prices" when used with
reference to the contract or account shall be held to mean
rates or prices so arrived at.

Shall mean Providing and fixing UPVC windows at
proposed new Creche area and Multi-purpose Hall in
AOB, RBI, Kanpur

Scope of Contract: The contractor shall carry out and complete the said work in every respect
in accordance with this contract and with the directions of and to the satisfaction of the Bank's
Engineer. The Bank's Engineer may in his absolute discretion and from time to time issue
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further drawings and/or written instructions, details, direction and explanations which are
hereafter collectively referred to as "Bank’'s Engineer's instruction in regard to":

The variations or modifications of the design, quality or works or the addition or omission or
substitutions of any work.

Any discrepancy in the drawing or between the Schedule of Quantities and/or Drawing and/or
specifications.

The removal from the site of any materials brought thereon by the contractor and the
substitution of any other material thereof.

The removal and/or re-execution of any works executed by the contractor.
The dismissal from the works of any persons employed thereupon.
The opening up for inspections of any work covered up.

The amending and making good of any defects under clause 19 hereof.

The contractor shall forthwith comply with and duly execute any work comprised in such
Bank's Engineer's instructions provided always that verbal instructions, directions and
explanations given to the Contractor or his representative upon the works by the Bank's
Engineer shall, if involving a variation, be confirmed in writing by the Contractor within seven
days, such shall be deemed to be Employer's instructions within the scope of the Contract.

The contractor shall submit a statement of variations giving quantity and rates duly supported
by analysis of rates, vouchers etc. The rates on scrutiny and final acceptance by the Employer
shall form a supplementary e-tender. The Employer shall not be liable for payment of such
variations until these statements are sanctioned by him.

The Contract shall be executed in triplicate and the Bank's Engineer, the Employer and the
Contractor shall be entitled to one executed copy each for his use. The contractor on the
signing hereof shall be furnished free of cost one copy of each of the said Drawings and of
specifications and one copy of all further Drawings issued during the progress of the works.
Any further copies of such Drawings required by the Contractor shall be paid for by him. The
contractor shall keep one copy of all Drawings on the works and Bank's Engineer or his
representative shall at all reasonable times have access to the same. Before the issue of the
final certificate to the Contractor he shall forthwith return to the Bank's Engineer all Drawings
and Specifications.

The Contractor shall provide at his cost everything necessary for the proper execution of the
works according to the intent and meaning of the Drawings, Schedule of Quantities and
specifications taken together, whether the same may or may not be particularly shown or
described therein provided that the same can reasonably be inferred there from, and if the
Contractor finds any discrepancy in the Drawings or between the drawings, Schedule of
guantities and Specifications, he shall immediately and in writing refer the same to the Bank's
Engineer, who shall decide which is to be followed. The contractor is advised to take the
measurement of executed quantities at site and report to Bank’s Engineer.

Authorities, notices and patents: The Contractor shall conform to the provisions of any Act
of the Legislature relating to the works, and to the regulations and bye-laws of any authority,
and of any water, electricity supply and other companies and/or authorities with whose system
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the structure is proposed to be connected, and shall, before making any variations from the
Drawings or Specifications that may be necessitated by so conforming, give to the architect
written notice, specifying the variation proposed to be made and the reason for making it and
apply for instructions thereon. In case the Contractor shall not within ten days receive such
instructions be shall proceed with the work conforming to the provisions, regulations, or bye-
laws in question, and any variation so necessitated shall be dealt with under clause 13 hereof.

The contractor shall bring to the attention of the Employer all notices required by the said Acts,
regulations or bye-laws to be given to any authority and pay to such authority or to any public
office all fees that may be properly chargeable-in respect of the works and lodge the receipts
with the Employer.

The Contractor shall indemnify the Employer against all claims in respect of patent rights and
shall defend all actions arising from such claims and shall himself pay all royalties, licence
fees, damages cost and charges of all and every sort that may be legally incurred in respect
thereof.

Setting out of work: The contractor shall set out the works and shall be responsible for the
true and perfect setting out of the same and for the correctness of the positions levels,
dimensions and alignment of all parts thereof. If at any time any error in this respect shall
appear during the progress of the works or within a period of one year from the completion of
the works, the Contractor shall, if so required, at his own expense rectify such error to the
satisfaction of the Bank's Engineer.

Materials and workmanship to conform to description: All materials and workmanship
shall so far as procurable be of the respective kinds described in the list of materials, Schedule
of Quantities and/or specifications and in accordance with the contract and the Contractor
shall furnish to the Employer with all invoices, accounts, receipts and other vouchers to prove
that the materials comply therewith. The Contractor shall at his own cost arrange for samples
of the material for approval and /or carry out any test of any materials.

Contractor's superintendence and representative on the works: The Contractor shall give
all necessary personal superintendence during the execution of the works and so long
thereafter as the Employer may consider necessary until the expiration of the "Defects Liability
Period" stated in the Appendix hereto. The contractor shall, also during the whole time the
works are in progress employ a competent representative who shall be constantly in
attendance at the works while the men are to work. Any directions, explanations, instructions
or notice given by the Bank's Engineer to such representative shall be held to be given to the
Contractor.

Dismissal of workmen: The Contractor shall on the request of the Bank's Engineer
immediately dismiss from the works any person employed thereon by him who may, in the
opinion of the Bank's Engineer, be incompetent or misconduct himself and such persons shall
not be again employed on the works without the permission of the Bank's Engineer.

Access to works: The Employer, shall at all reasonable times, have free access to the works
and/or to the workshops, factories or other places where materials are lying or from which they
are being obtained and the Contractor shall give every facility to the Employer necessary for
Inspections and examination and test of the materials and workmanship. No person not
authorised by the Employer except the representatives of public authorities shall be allowed
on the works at any time.

Assistant Manager (Tech.) / Manager (Tech.): The term "Assistant Manager (Tech) shall
mean the person appointed and paid by the Employer to inspect the works. The Contractor
shall afford the Assistant Manager (Tech.)/ Manager (Tech.) every facility and assistance for
inspecting the works and materials and for checking and measuring time and materials.
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The Assistant Manager (Tech.)/ Manager (Tech.) or the Employer shall have power to give
notice to the Contractor or to his representative of non-approval or any work or materials and
such work shall be suspended, or the use of such materials shall be discontinued. The work
will from time to time be examined by the Assistant Manager (Tech.)/ Manager (Tech.) but
such examination shall not in any way exonerate the Contractor from the obligation to remedy
any defects which may be found to exist at a stage of the works or after the same is completed.
Subject to the limitations of this clause the Contractor shall take instructions only from the
Bank's Engineer.

Assignment and Subletting: The whole of the works included in the Contract shall be
executed by the Contractor and the contractor shall not directly or indirectly transfer, assign
or under-let the Contract or any part share thereof or any interest therein without the prior
written consent of the Employer and not undertaking shall relieve the Contractor from the full
and entire responsibility of the Contract or from active superintendence of the works during
their progress.

No alteration, omission or variation shall vitiate this contract but in case the Bank's Engineer
thinks proper at any time during the progress of the works to make any alterations in, or
addition to, or omissions from the works or any alteration in the kind of quality of the materials
to be used therein and shall give notice thereof in writing under his hand to the Contractor,
the Contractor shall alter, add to, or omit from, as the case may be, in accordance with such
notice, but the contractor shall not do any work extra to or make any alterations or additions
to or omissions from the works or any deviation from any of the provisions of the Contract.
Stipulations, specifications or Contract Drawings without the previous consent in writing of the
Employer and the value of such extras alterations, additions or omission shall, in all cases, be
determined by the Employer in accordance with the provisions of Clause 17 hereof, and the
same shall be added to, or deducted from the Contract Amount, as the case may be
accordingly.

Schedule of Quantities: The Schedule of quantities, unless otherwise stated shall be
deemed to have been prepared in accordance with the Standard Method of Measurement.

Any error in description or in quantity or in omission of items from the schedule of quantities
shall not vitiate this contract but shall be rectified and the value thereof, as ascertained under
Clause 17 hereof, shall be added to, or deducted from the Contract Amount (as the case may
be) provided that no rectification of errors, if any, shall be allowed in the Contractor's schedule
of rates.

Sufficiency of Schedule of Quantities: The Contractor shall be deemed to have satisfied
himself before tendering as to the correctness and sufficiency of his tender for the works and
of the prices stated in the Schedule of Quantities and/or the schedule of rates and prices which
rates and prices shall cover all his obligations under the contract, and all matters and things
necessary for the proper completion of the works.

Measurement of works: The Bank's Engineer may, from time to time, intimate to the
contractor that he requires the works to be measured, and the Contractor shall forthwith attend
or send a qualified agent to assist Bank’s Engineer in taking such measurements and
calculations and to furnish all particulars or to give all assistance required by any of them.

Should the Contractor not attend or neglect or omit to send such agent then the measurement
taken by the Bank's Engineer or a person approved by him shall be taken to be correct
measurement of the works. Such measurements shall be taken in accordance with the Mode
of Measurements detailed in the Specifications.

The Contractor or his Agent may at the time of measurement take such notes and
measurement as he may require.
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All authorised extra works, omissions and all variations made with the prior approval in writing
of Employer shall be included in such measurements.

Prices for extra: The Contractor may, when authorised and shall, when directed, in writing
by the Employer, add to, omit from or vary the works shown upon the drawings, or described
in the specification, or included in the schedule of Quantities, but the contractor shall make no
addition, omission or variation without such authorisation or direction. A verbal authority or
direction by the Bank's Engineer shall, if confirmed by them in writing within seven days, be
deemed to have been given in writing.

No claim for an extra shall be allowed unless it shall have been executed under provisions of
clause 5 hereof with the concurrence of the Employer herein mentioned. Any such extra in
herein referred to as authorised and shall be made in accordance with the following provisions.

i) The net rates or prices in the original e-tender shall determine the valuation of the extra
work where such extra work in similar character and executed under condition as the work
priced therein.

Rates for all items, wherever possible should be derived out of the rates given in the priced
Schedule of Quantities.

The net prices of the original e-tender shall determine the value of items omitted provided if
omissions vary the conditions under which any remaining items of works are carried out, the
prices for the same shall be valued under sub-clause(c) hereof.

Where the extra works are not of similar character and/or quoted under similar conditions as
aforesaid or where the omissions vary the conditions under which any remaining items of
works are carried out or if the amount of any omissions or additions relative the amount of the
whole of the Contract works or to any part thereof shall be such that in the opinion of the
Bank's engineer, the net rate or price contained in the priced Schedule of Quantities or e-
tender or for any item of the works involves loss or expenses beyond that reasonably
contemplated by the contractor or is by reason of such omission or addition rendered
unreasonable or inapplicable, the Bank's Engineer shall fix such other rate or price as in the
circumstances he shall think reasonable and proper, with the prior approval in writing of the
Employer.

Where extra work cannot be properly measured or valued, the Contractor shall be allowed day
work prices as the net rates stated in the e-tender or the Priced Schedule or Quantities or, if
not so stated, then in accordance with the local day work rates and wages for the district
provided that in either case vouchers specifying the daily time (the workmen's names) and
materials employed be delivered for verification to the Bank's Engineer at or before the end of
the week following that in which the work has been executed.

The measurement and valuation in respect of the Contract shall be completed within the
"period of final measurements" stated in the Appendix or if not stated then within six months
of the completion of the Contract works as defined in Clause 21 hereof.

Price adjustment for basic rate of material:

Price adjustment will be made only on the actual quantity measured. The price adjustment will
be made for the difference between the basic rate and the actual market / material purchase
rate and 15% profit thereon in the rate quoted for respective item in the e-tender. Basic rate
indicates cost of material at site excluding GST, transportation charges, sales tax,
excise/custom duty, VAT, SAT, Octroi or any other tax and duty or other levy charged by the
Central Government or State Government or local authority as applicable.
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Unfixed materials when taken into account to be the property of the Employer

Where in any certificates (of which the Contractor has received payment) the Bank's Engineer
has included the value of any unfixed materials included for and/or placed on or adjacent to
the works such materials shall become the property of the Employer and they shall not be
removed except for use upon the works, without the written authority of the Employer. The
Contractor shall be liable for any loss of, or damage to, such materials.

Removal of improper work: The Employer shall, during the progress of the works, have
power to order in writing from time to time the removal from the works within such reasonable
time or times as may be specified in the order of any materials which in the opinion of the
Bank's Engineer are not in accordance with the Specifications, the substitutions of proper
materials, and the removal and proper re-execution of any work executed with materials or
workmanship not in accordance with the drawings & specifications or instructions and the
contractor shall forthwith carry out such order at his own cost. In case of default on the part
of Contractor to carry out such order, the Employer shall have the power to employ any pay
other persons to carry out the same; and all expenses consequent thereon, or incidental
thereto, shall be borne by the Contractor, or may be deducted by the Employer from any
moneys due, or that may become due, to the Contractor.

Defects after virtual completion: Any defect, shrinkage, settlement or other fault which may
appear within the "Defects Liability Period" stated in the Appendix hereto, or, if none stated
them within twelve months after the virtual completion of the works, arising in the opinion of
the Employer from materials of workmanship not in accordance with the contract, shall upon
the direction in writing of the Employer, and within such reasonable time as shall be specified
therein, be amended and made good by the Contractor, at his own cost and in case of default
the Employer may employ and pay other persons to amend and make good such defects,
shrinkage settlements or other faults, and all damages loss and expenses consequent thereon
are incidental thereto shall be made good and borne by the Employer or may be deducted by
the Employer, upon the Bank's Engineer's Certificate in writing, from any money due or that
may become due to the Contractor, or the Employer may in lieu of such amending and making
good by the Contractor deduct from any money due to the Contractor a sum, to be determined
by the Employer equivalent to the cost of amending such work and in the event of the amount
retained under clause 32 hereof being insufficient, recover the balance from the Contractor,
together with any expenses the Employer may have incurred in connection therewith. Should
any defective work have been done or materials supplied by any sub-contractor employed on
the works who has been nominated as provided under clause 12 and 22 hereof, the contractor
shall be liable to make good in the same manner as if such work or material had been done
or supplied by the Contractor and been subject to the provision of this clause and clause 2
hereof. The contractor shall remain liable under the provisions of the clause notwithstanding
the signing of any certificate or the passing of any accounts by the Employer.

Certificate of virtual completion and defects liability period: The works shall not be
considered as completed until the Bank's Engineer has certified in writing that they have been
virtually completed. The defects liability period shall commence from the date of such
certificates.

Nominated Sub-Contractor: All Specialists, Merchants, Tradesmen and others executing
any work of supplying and fixing any goods for which the prime cost prices or provisional sums
are included in the Schedule of Quantities and/or Specifications who may be nominated or
selected by the Employer or hereby declared to be sub-contractors employed by the contractor
and are herein referred to as hominated sub-contractors.

No nominated sub-contractors shall be employed on or in connection with the works against
the Contractor shall make reasonable objection are (save where the Bank’s Engineer and the
Contractor shall otherwise agree) who will not enter into contract providing.
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a) That the nominated sub-contractor shall indemnify the contractor against the same
obligation in respect of the sub-contract as the contractor is under in respect of this contract.

b) That the nominated sub-contractor shall indemnify the contractor against claims in respect
of any negligence by the sub-contractors his servants or agents or any misuse by him or them
or any scaffolding or other plant, the property of the Contractor or under any Workmen's
Compensation Act in force.

¢) Payment shall be made to the nominated sub-contractor within fourteen days of his receipt
of the Employer's Certificate provided that before any Certificate is issued the Contractor shall
upon request furnish to the Bank proof that all nominated sub-contractors accounts included
in previous certificates have been duly discharged; in default whereof the Employer may pay
the same upon a Certificate of the Bank and deduct the amount thereof from any sums due to
the Contractor. The exercise of this power shall not create private of contract as between
Employer and Sub-Contractor.

Other persons employed by Employer: The Employer reserves the right to use premises
and any portion of the site for the execution of any work not included in this Contract which it
may desire to have carried out by other persons, and the Contractor shall allow all reasonable
facilities for the execution of such work but shall not be required to provide any plant or material
for the execution of such work except by special arrangement with the Employer. Such work
shall be carried out in such manner as not to impede the progress of the works included in the
Contract and the Contractor shall not be responsible for any damage or delay which may
happen to or occasioned by such work.

Insurance in respect of damage to person and property:

The CONTRACTOR shall be responsible for all injury or damage to persons, animals or things
and for all damage to property which may arise from any factor omission on the part of the
CONTRACTOR or any SUB- CONTRACTOR or any nominated SUB -CONTRACTOR or any
of their employees. The liability under this clause shall cover also inter-alia any damage to
structures, whether immediately adjacent to the works or otherwise, any damage to roads,
streets, footpaths, bridges as well as damage caused to the building and other structures and
works forming the subject matter of this contract. The CONTRACTOR shall also be
responsible for any damage caused to the buildings and other structures and works forming
the subject matter of this contract due to rain, wind, frost or other inclemency of weather. The
CONTRACTOR shall indemnify and keep indemnified the BANK and hold him harmless in
respect of all and any loss and expenses arising from any such injury or damage to persons
or property as aforesaid and also against any claim made in respect of injury or damage,
whether under any statute or otherwise and also in respect of any award or compensation or
damage consequent upon such claims. The CONTRACTOR shall, at his own expense, effect
and maintain till issue of the virtual completion certificate under this contract, with an insurance
company approved by the BANK, an All Risks Policy for Insurance for the full amount of the
contract including earth quake risk in the joint names of the BANK and the CONTRACTOR
(the name of the former being placed first in the policy) against all risks as per the standard
all risk policy for CONTRACTORSs and deposit such policy or policies with the BANK before
commencing the works.

The CONTRACTOR shall reinstate all damage of every sort mentioned in this clause
so as to do delivery of the whole of the works complete and perfect in every respect and so
as to make good or otherwise satisfy all claims for damage to property or third parties. Third
party liability policy for a total of Rs.10.00 lakh and with a limit of Rs. 2.50 lakh per accident
should be provided by the contractor.

The CONTRACTOR shall also indemnify and keep indemnified the BANK against all claims
which may be made against the BANK by any person in respect of anything which may arise
in respect of the works or in consequence thereof and shall at his own expense, effect and
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maintain until the virtual completion of the contract, with an Insurance Company approved by
the BANK a policy of Insurance in the joint names of the BANK and the CONTRACTOR (name
of the former being placed first in the policy) against such risks and deposit such policy or
policies before commencement of the works.

The minimum limit of the coverage under the policy shall be “2 Lakh per person for any one
accident or occurrence and '5 Lakh in respect of damage to property for any one accident or
occurrence. The CONTRACTOR shall also indemnify the BANK against all claims which may
be made upon the BANK, whether under the Workmen Compensation Act or any other statute
in force, during the currency of this contract or at Common Law in respect of any employee
of the CONTRACTOR or SUB -CONTRACTOR and shall be at his own expense, effect and
maintain until the Virtual Completion of the Contract with an Insurance Company approved
by the BANK a policy of Insurance against such risks and deposit such policy or policies with
the BANK from time to time during the currency of this contract.

In default of the CONTRACTOR insuring as provided above, the BANK may so insure and
may deduct the premiums paid from any money due or which may become due to the
CONTRACTOR.

The CONTRACTOR shall be responsible for any liability which may not be covered by the
insurance policies referred to above and also for all other damages to any person, animal or
defective carrying out of this contract, whatever, may be the reasons due to which the
damage shall have been caused.

The CONTRACTOR shall also indemnify and keep indemnified the BANK against all and any
costs, charges or expenses arising out of any claim or proceedings relating to the works and
also in respect of any award of damage or compensation arising there from.

Without prejudice to the other rights of the BANK against CONTRACTORS in respect of such
default, the BANK shall be entitled to deduct from any sums payable to the CONTRACTOR
the amount of any damages, compensation costs, charges and other expenses paid by the
BANK and which are payable by the CONTRACTOR under this clause.

The CONTRACTOR shall upon settlement by the insurer of any claim made against the
insurer pursuant to a policy taken under this clause, proceed with due diligence to rebuild or
repair the works destroyed or damaged. In this event all the money received from the insurer
in respect of such damage shall be paid to the CONTRACTOR and the CONTRACTOR shall
not be entitled to any further payment in respect of the expenditure incurred for rebuilding or
repairing of the materials or goods destroyed or damaged.

The CONTRACTOR, in case of re-building or reinstatement after damage shall be entitled to
such extension of time for completion as the BANK may deem fit, but shall, however, not be
entitled to reimbursement by the BANK of any shortfall or deficiency in the amount finally paid
by the insurer in settlement of any claim arising as set out herein.

Without prejudice to his liability under this clause, the CONTRACTOR shall also cause all
nominated SUB -CONTRACTORS to effect, for their respective portions of the works similar
policies of insurance in accordance with the provisions of this clause and shall produce or
cause to produce to the BANK such policies. The CONTRACTOR shall not permit a nominated
SUB -CONTRACTOR to commence work at the site unless said insurance policies are
submitted. In the event of failure, of the SUB -CONTRACTOR to take out such policy or
policies of insurance before commencing the works at the site, the CONTRACTOR shall be
responsible for any claim or damage attributable to the said SUB-CONTRACTOR.

The CONTRACTOR shall take all insurances, before commencement of work, at his cost to
cover all kinds of risks from the time the equipment’s/materials leave the manufacturer's works
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till handing over the said system to the Bank, in the joint names of the Bank and the contractor
and it shall cover the following risks.

Contractor’'s All Risk Policy
Workmen compensation policy for the employees of the contractor working at site

Third party liability policy for a total of Rs.10.00 lakh and with a limit of Rs. 2.50 lakh per
accident

Date of commencement and completion: The Contractor shall be allowed admittance to the
site on "Date of Commencement" stated in the Appendix hereto, or each later date as may be
specified by the Employer and be shall thereupon and forthwith begin the works and shall
regularly proceed with and complete the same (except such painting or other decorative work
as the bank may desire to delay) or before the "Date of Completion" stated in the Appendix
subject nevertheless to provisions for extension of time hereinafter contained.

Damages for non-completion: If the Contractor fails to complete the works by the date stated
in the Appendix or within any extended time, under Clause 27 here, the Contractor shall pay
the Employer the sum named in the Appendix as " Liquidated Damages" for the period during
which the said works shall so remain incomplete and the Bank may deduct such damages
from any moneys due to the Contractor. The recovery of Liquidated Damages shall be
guantum of liquidated damages per week shall be 0.25% of the estimated cost and subject to
a maximum 10% of the accepted e-tender amount.

Delay and extension of time: If in the opinion of the Employer the works be delayed (a) by
force majeure or (b) by reason of any exceptionally inclement weather or c) by reason of
proceedings taken or threatened by or dispute with adjoining or neighbouring owners or public
authorities arising otherwise than through contractor's own default or (d) by the works or delays
of other contractor or Tradesmen engaged or nominated by the Employer and not referred to
in the schedule of quantities and/or specifications or (e) by reasons of Bank's Engineer
instruction as per clause 2 hereof (f) by reason of civil commotion, local combination of
workmen or strike or lockout affecting any of the building trades or (g) in consequence of the
Contractor not having received in due time necessary instructions from the Bank for which he
shall have specifically applied in writing or (h) from other causes which the Bank may certify
as beyond the control of contractor or (1) in the event, the value of the work exceed the value
of the Priced Schedule of Quantities owing to variation, the Bank may make a fair and
reasonable extension of time for completion shall as soon as may be given written notice
thereof to the bank but the Contractor shall nevertheless constantly use his endeavours to
prevent delay and shall do all that may reasonably has required to the satisfaction of Bank to
proceed with work.

Contractor's failure to comply with Employers instruction: If the Contractor after receipt
of written notice from the Employer requiring compliance within 10 days fails to comply with
such further drawings and/or Bank's instructions the Employer may employ and pay other
persons to execute any such work whatsoever that may be necessary to give effect thereto,
and all costs incurred in connection therewith shall be recoverable from the Contractor by the
Employer as a debt or may be deducted by him from any moneys due to the Contractor.

Termination of Contract by the Employer: If the Contractor being an individual or a firm
commits any "act of insolvency" or shall be adjudged an insolvent or being an incorporated
company shall have an order for compulsory winding up made against it or pass an effective
resolution for winding up voluntarily or subject to the supervisions of the court and the Official
Assignee or the Liquidator in such acts of insolvency or winding up, as the case may be, shall
be unable within seven days after notice to him requiring him to do so to show the reasonable
satisfaction of the Architect that he is able to carry out and fulfil the Contract and to give
security therefore, if so required by the Architect.
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Or if the Contractor (whether an individual, first or incorporated company shall suffer execution
or other process of court attaching property to be issued against the Contractor.

Or shall suffer any payment under this contract to be attached by or on behalf of any of the
creditors of the Contractors.

Or shall assign to sublet this Contract without the consent in writing of the Employer first had
and obtained

Or shall charge or encumber this Contract or any payments due or which may become due to
the Contractor hereunder.

Has abandoned the Contract,

or Has failed to commence the works, or has without any lawful excuse under these conditions
suspended the progresses of the works for fourteen days after receiving from the Bank notice
to proceed or

Has failed to proceed with the work with such due diligence and failed to make such due
progress as would enable the works to be completed within the time agreed upon, or

Has failed to remove materials from the site or to pull down and replace work for seven days
receiving from the Bank written notice that the said materials or work were condemned and
rejected by the Bank's Engineer under these conditions' or

Has neglected or failed persistently to observe and perform all of any of the acts, matter or
things by the Contract to be observed and performed by the Contractor for seven days after
written notice shall have been given to the Contractor requiring the Contractor to observe or
perform the same.

Then and in any of the said cases the Employer may, notwithstanding any previous waiver,
after giving seven days’ notice in writing to the Contractor, determine the Contract, the whole
of which shall continue in force as fully as if the Contract has not been so determined, and so
if the works subsequently execute had been executed by or on behalf of the Contractor. And
further, the Employer by his agents or servants may enter upon and taken possession of the
works and all plant, tools scaffoldings, sheds, machinery, steam and other power utensils and
materials lying upon the premises or the adjoining lands or roads, and use the same as his
own property or may employ the same by means of his own servants and workmen in carrying
on and completing the work or by employing any other Contractor or other person or persons
to complete the works, and the Contractor shall not in any way interrupt or do any act matter
or thing to prevent or hinder such other contractor or other person or persons employed for
completing and finishing or using the materials and plant for the works. When the works shall
be completed or as soon thereafter as convenient the Bank shall give a notice in writing to the
Contractor to remove his surplus materials and plant, and should the Contractor fail to do so
within a period of fourteen days after receipt thereof by him, the Employer may sell the same
by public auction, and give credit to the Contractor for the net amount realized. The employer
shall thereafter ascertain and certify in writing under his hand what of the said plant and
materials so taken possessions or by the Employer and the expenses or loss which the
Employer shall have been put to in procuring the works to be completed and the amount. If
any, owing the Contractor and the amount which shall be so certified shall thereupon be paid
by the Employer to the Contractor or by the Contractor to the Employer, as the case may be,
and the Certificate of the Bank shall be final and conclusive between the parties.

Termination of Contract by Contractor: If this payment of the amount payable by the
Employer under Certificate of the Bank's Engineer shall be in arrears and unpaid for thirty
days after notice in writing requiring payment of the amount as aforesaid shall have been given

36



by the Contractor to the Employer, or if the Employer interferes with or obstructs the issue of
any such Certificate, or if the Employer shall repudiate the Contract, or if the works be stopped
for three months under the order of the Architect or the Employer or by any injunction or other
order of any court of the Law, then and in any of the said cases the Contractor shall be in
liberty to determine the Contract by notice in writing to the Employer, and he shall be entitled
to recover from the Employer, payment for all works executed and for any loss he may sustain
upon any plant or materials supplied or purchased or prepared for the purpose or the Contract.

In arriving at the amount of such payment the net rates contained in the Contractor's original
e-tender shall be followed or where the same may not apply valuation shall be made in
accordance with Clause 17 of this section.

Certificates and Payments: The Contractor shall be paid by the Employer from time to time
by instalments under interim Certificate to be issued by the Bank's Engineer on account of the
works executed work to the approximate value named in the Appendix as 'Value of work for
Interim Certificate' has been executed in accordance with this Contract, subject, however, to
a retention of the percentage of such value named in the Appendix as "Total Retention Money"
after which time the instalments shall be up to the full value of the work subsequently so
executed and fixed in the building. And when the works have been virtually completed, the
Contractor shall be paid by the Employer in accordance with the Certificate to be issued by
the Bank's Engineers the sum of money named in the Appendix as " instalment after Virtual
Completion” being a part of the said Total Retention Money. And the Contractor shall be
entitled to the payment of the Final Balance in accordance with the final Certificate at the
expiration of the period referred to as 'the Defects liability Period' in the Appendix hereto from
the date of virtual completion or as soon as after expiration of such period as the works shall
have been finally completed and all defects made good according to the true intent and
meaning hereof whichever shall last happen provided always or at or after their completion
shall not relieve the Contractor from his liability under clause 2 and 20 nor relieve the
Contractor of his inability in cases of fraud, dishonesty, or fraudulent concealment relating to
the works or materials or to any matter dealt with in the Certificate and in case of the all defects
and insufficiencies in the works or materials which a reasonable examination would not have
disclosed.

The Employer shall have power to withhold any Certificate if the works or any parts thereof
are not being carried out to his satisfaction.

The following terms of payment only are applicable for the work.

Full and final bills shall be made as under detailed item-wise measurement will be taken and
payment shall be made based on completion of specific item of work basis on the quoted rate.
All payment shall be subject to recovery of security deposit, income tax and work contract tax
(Trade Tax), GST, etc.

Delayed Payment: Any amounts payable by the Employer to the Contractor shall, if not paid
within the 'period of honouring Certificates' names in the Appendix carry interest at the rate
named in the Appendix as the "Rate of interest for delayed payment" from the date upon which
sum ought to have been paid by the Employer until the payment.

The decision, opinion, direction Certificate (except for payment) with respect to all or any of
the matters under Clause 2(a), 2(b), 4, 7, 12, 19 & 29 hereof (which matters are herein referred
to as the expected matters) shall be final and conclusive and binding on the parties hereto and
shall be without appeal. Any other decision, opinion, direction, shall be subject to the right of
Arbitration and review under the Clause 35 hereof in the same way in all respects (including
the provisions as to opening the reference).

Settlement of disputes by Arbitration: All disputes and differences of any kind whatever
arising out of or in connection with the Contract or the carrying out of the works (whether during
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the progress of the works or after their completion and whether before or after the
determination, abandonment or breach of the contract) shall be referred to and settled by the
Bank who shall state his decision in writing. Such decision may be in the form of a final
certificate or otherwise. The decision of the Bank with respect to any of the expected matters
shall be final and without appeal. But if either the Employer or the Contractor be dissatisfied
on a matter, question of dispute of any kind except any of the excepted matters then and in
any such case either party (the Employer or the Contractor any such case either party (the
Employer or the Contractor may within 28 days after receiving notice of such decision give a
written notice to the other party requiring the matters in dispute be arbitrated upon such written
notice shall specify the matters which are in dispute or difference of which such written notice
has been given and no order shall be and is hereby referred to the Arbitration and final decision
of an arbitrator to be agreed upon and appointed by both the parties or, in case of
disagreement as to the appointment of a single arbitrator, to the appointment of two arbitrators,
one to be appointed by each party, which arbitrators shall before taking upon themselves the
burden or reference appoint an Umpire.

The Arbitrator or Arbitrators, as the case may be, shall have power to open up, review and
revise any Certificate, opinion, decision requisition or notice, save in regard to the excepted
matters referred to in the preceding clause, and to determine all matters to dispute which shall
be submitted to arbitration and of which notice shall have been given as aforesaid.

The Arbitrator or Arbitrators, as the case may be, shall make his or their award within one year
(or such further extended time as may be decided by him or them as the case may be with the
consent of the parties) from the date of entering on the reference. In case during the arbitration
proceedings the parties mutually settle, compromise or compound their dispute or difference,
the reference to arbitration and the appointment of the Arbitrator or Arbitrators, as the case
may be, shall be deemed to have been revoked and the arbitration proceedings shall stand
withdrawn or terminated with effect from the date on which the parties file a joint memorandum
of settlement thereof, with the Arbitrator or Arbitrators as the case may be.

Upon every of any such reference, the cost of an incidental to the reference and Award
respectively shall be in the discretion of the Arbitrator or Arbitrators, as the case may be who
may determine the amount thereof, or direct the same to be taxed as between attorney and
client or as between party and party, and shall direct by whom and to whom and in what matter
the same shall be borne and paid. This submission shall be deemed to be a submission to
arbitration within the meaning of the Indian Arbitration Act (latest amendment) or any statutory
modification thereof. The Award of the Arbitrator or Arbitrators, as the case may be, shall be
final and binding parties. It is agreed that the contractor shall not delay the carrying out of the
works by reasons of any such matter, question or dispute being referred, to arbitration, but
shall proceed with the works with all due diligence and shall, until the decision of the Arbitrator
or Arbitrators, diligence and shall, until the decision of the Arbitrator or Arbitrators, as the case
may be, is given, abide by the decision of the Bank and no Award of the Arbitrator or
Arbitrators, as the case may be shall relieve the Contractor of his obligations to adhere strictly
to the Bank's instructions with regard to the actual carrying out of the works. The employer
and the Contractor hereby also agree that arbitration under this clause shall be a condition
precedent to any right of action under the Contract.

Right of technical scrutiny of final bill

The Employer shall have a right to cause a technical examination of the works and the final
bill of the contractor including all supporting vouchers, abstracts, etc. to be made at the time
of payment of the final bill. If as a result of this examination or otherwise any sum is found to
have been overpaid or over certified it shall be lawful for the employer to recover the sum.

Employer entitled to cover compensation paid to workmen
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If, for any reason, the Employer is obliged, by virtue of the provisions of the Workmen's
Compensation Act, 1923, or any statutory modification or re-enactment thereof to pay
compensation to a workman employed by the Contractor in execution of the works, the
Employer shall be entitled to recover from the Contractor the amount of compensation so paid,
and without prejudice to the rights of the Employer under the said Act. The Employer shall be
at liberty to recover such amount or any part thereof by deducting it from the security deposit
or from any sum due by the Employer shall not be bound to contest any claim made against
it under the said Act, except on the written request of the Contractor and upon his giving to
the Employer full security to the satisfaction of the Employer for all costs for which the
Employer might become liable in consequence of contesting such claim.

Abandonment of works

If at any time after the acceptance of the e-tender, the Employer shall for any reasons
whatsoever not requires the whole or any part of the works to be carried out, the Bank shall
give notice in writing to the Contractor who shall have no claim to any payment of
compensation or other-wise whatsoever on account of any profit or advantage which he might
have derived from the execution of the whole works.

Return of surplus materials

Notwithstanding anything to the contrary contained in any or all the clauses of this Contact,
where any material for the execution of the Contract is procured with the assistance of the
Employer by purchase made under orders or permits or licenses issued by Government, the
Contractor shall hold the said materials economically and solely for the purpose of the
Contract and not dispose of them without the prior written permission of the Employer and
return it to the Employer, if required by the Employer, at the price to be determined by the
Bank having due regard to the conditions of the materials, the price to be determined not be
exceed the purchase price thereof inclusive of GST, sales tax, octroi and other such levies
paid by the Contractor in respect thereof, in the event of breach of the aforesaid condition,
the Contractor shall in addition to being liable to action for contravention of the terms of
licenses or permit and/or criminal breach of trust, be liable to Employer for all moneys,
advantages or profits resulting or which in the usual course would have resulted to his by
reason of such breach.

Right of emplovyer to terminate contract in the event of death of Contractor or individual

Without prejudice to any of the rights or remedies under this Contract, if the Contractor, being
an individual, dies, the Employer shall have the option of terminating the contract without
incurring any liability for such termination.

EPF and ESI: The contractor shall ensure that he is registered with EPFO and should abide
with the rules and regulations issued by EPFO and ESI.

Place: Signature of the tenderer

Date: Address:
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Section E : SPECIAL CONDITIONS
The workmen will not be allowed to stay within the premises.

The water required for the work or workmen can be availed from the available source free of
cost. The Contractor has to make his own arrangements to take the supply to the requisite
position.

The electric power required for the work can be drawn from the supply available at site at free
of cost. The Contractor has to make his own arrangements to take the supply to the requisite
position.

Permission, if any, required from the local bodies shall be obtained by the Contractor at his
cost.

Even though in finishing items, the number of coats of paint/polish are mentioned, the
contractor shall note that the entire area be finished in top class while handing over, including
if necessary, additional coat of painting/polishing etc. without any extra cost.

The intending tenderer can obtain any clarifications regarding the e-tender drawings,
specifications etc. if any from the office of the Regional Director, Reserve Bank of India Estate
Department, Kanpur on any Bank’s working day.

The debris/dust or any wastage generated out of the above work shall be cleaned as
frequently as required and as instructed by the Bank’s Engineer and make the entire area
clear.

Wherever the basic rate for the material is specified, the contractor should furnish to the Bank
for verification of the entire paid bill. The purchase rate shall be got approved from the Bank
before purchasing. The adjustment in price shall be made only on measured quantity. 15%
profit shall be considered on the cost difference. The basic prices are ex-godown and are
exclusive of GST, excise duty, sales tax, octroi and all other duties levied by Local authority /
Government. The rate quoted shall include transportation to site, storing and handling etc.

Bank reserves the right to insist on selection of material, workmanship, detailing and finishes,
which they consider, are appropriate, and suitable for the intended use. The contractor is not
eligible to claim extra on this account.

Bank will require the contractor to produce, samples of all the materials, accessories/finishes
prior to procurement/manufacture. Failure to comply with these instructions can result in
rejection of the work.

Samples of the materials for the work shall be got approved by the Bank’s Engineer.

The tenderer should note that he should execute his part of work without causing any damage
to any component of the building and also without disturbing the existing occupants. Any
damage so caused shall be made good at the cost & risk of the e-tender.

The tenderer should note the e-tender drawings and other documents describing each item in
the schedule are only indicative in nature and cannot be taken as complete in detail and
finishes. Being e-tender for interior works which calls for workmanship and finish including
use of good quality materials of high standard, it is expected that the tenderer should
understand the intent of the e-tender drawings and specifications and provide for materials,
workmanship, finishes and accessories appropriately so as to deliver the product of high
standards in keeping with the function for which the furniture is intended. No claim from the
contractor at a later date will be entertained for his failure to understand this condition. The
decision of the Bank in respect of the quality of material, type of work, workmanship, finish
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etc., shall be final and binding on the contractor. The contractor’s claim for not providing in his
e-tender for such materials, workmanship and finish cannot be entertained.

The successful contractor shall make sure that they protect their materials and hand them
over in good shape to the Bank satisfactorily. At the time of handing over any damages,
scratches, dents or such defects noticed shall be got rectified as directed without any extra
charge by the Contractor to the satisfaction of the Bank.

The successful tenderers shall include, in the quoted price, all allied civil works such as
chasing in wall, drilling holes etc., make the surface good after grouting etc.

Neat housekeeping at all times is the responsibility of the successful tenderer, who shall also
ensure that the removal of debris, waste materials etc. from the site at their own cost and the
same shall be organized at regular basis.

The successful contractor shall also be responsible for the safety and security of all
their materials and also for ensuring fire prevention steps at all times in the residential
premises including their part of the work.

The contractors also have to subject themselves to the security restrictions imposed by the
Bank.

Signature of the tenderer

Place: Date:
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Annexure- I: Appendix therein Before Referred

Estimated cost of the work

'8,78,000/- (Rupees Eight Lakhs seventy-Eight
Thousand only)

EMD through NEFT (upload the
details on the MSTC portal). Also
intimate / forward the transaction
details (UTR number) to
avikghosh@rbi.org.in and or
estatekanpur@rbi.org.in

/

-NIL-

Performance Bank Guarantee

5% of the contract value (in addition to the retention
money) valid for the entire period of currency of
contract.

E-Tender documents be

downloaded from

can

Wwww.mstcecommerce.com/eprochome/rbi

Date and place of pre-bid meeting
(Offline)

January 19, 2026, 11:00 A.M. Onwards

Venue: Estate Department, 2nd Floor, Reserve Bank
of India, Mall Road, Kanpur, Uttar Pradesh-208001

Last date of submission of completed
Bid

January 29, 2026, till 3:00 P.M.

Date & Time of opening of Part |
(Techno-Commercial Bids)

January 29, 2026, 3:00 P.M. Onwards

Date & time of opening of Part-ll
(Financial Bids)

January 29, 2026, 3:15 P.M. Onwards

Commencement Date

As specified in the work order.

Payment condition

\Value of work for Interim Certificate- Rs. 15,00,000/-
(Rs. Fifteen Lakh Only)

Validity of the e-tender

90 days from the date of opening of Techno -
Commercial bid

All disputes arising shall be subject to
the jurisdiction

Kanpur

Defects liability Period

1 Year from the date of issue of virtual completion
certificate.

Period of final measurement

3 months from the date of final commissioning.

Date of commencement

10t day from the day of commencement or handing
over the site of work whichever is later.

Date of completion

40 days from 10" day from date of work order.
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g |Contact person for communication in
connection with this e-tender.

Shri Bhanu Pratap Singh (AGM)

Ph. No.- 0512- 2304119 Email-
bhanupratapsingh@rbi.org.in

Shri Sunil Choudhary (Assistant Manager) (Tech -
Civil)

Ph. No.- 0512-2331213 Email-
sunilchoudhary@rbi.org.in

r |Liquidated Damages

The recovery of Liquidated Damages shall be made
at the rate of 0.25% of the estimated cost per week
and subject to a maximum 10% of the accepted e-
tender amount.

s |Retention Percentage (R.M.)

5% from each bill

t |Installment of Security Deposit to be
refunded

a) 100% EMD shall be refunded to unsuccessful
bidders after issuance of work order to successful
bidder;

b) 100% EMD shall be refunded to successful bidder
after depositing Performance Bank Guarantee and
issuance of the work order;

c) 100% Performance Bank Guarantee shall be
refunded after virtual completion of the work and

d) 100% retention money will be released after
successful expiry of defects liability period.

U |Period of honoring interim certificate

1 Month

Period of honoring final certificate

3 Months

w [Interest for delayed payments

Three percent per annum.

Name & Signature of tenderer

Date:
Place:

Contact/Mob. No.-
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Annexure- II: Important instructions for E-tender

This is an e-procurement event of RBI. The e- procurement Service Provider/Contractor is the
MSTC Limited.

You are requested to read and understand the Notice Inviting Tender and subsequent
corrigenda if any, before submitting your online tender.

1.

Process of E-Tender:

A) Registration;: The process involves vendor's registration with MSTC e-
procurement portal which is free of cost. Only after registration, the vendor(s) can
submit his/their bids electronically. Electronic Bidding for submission of Techno-
Commercial Bid as well as Price Bid over the internet will be done. The Vendor
should possess Class lll signing and encryption type digital certificate. Vendors are
to make their own arrangement for bidding from a P.C. connected with Internet. RBI
is not responsible for making such arrangement. (Bids will not be recorded without
Digital Signature).

SPECIAL NOTE: THE PRICE BID AND THE COMMERCIAL BID HAS TO BE

SUBMITTED ON-LINE ONLY AT www.mstcecommerce.com/eprocn/ (Version 3
)

1) Vendors are required to register themselves online with

Error! Hyperlink reference not valid.n

Register as Vendor -- Filling up details and creating own user id and password
Submit. For further details, go to Download Guide / Video / Registration

Vendors will receive a system generated mail confirming their registration in their
email which has been provided during filling the registration form. In case of any
clarification, please contact MSTC/ RBI, (before the scheduled time of the e- tender).
Contact person (RBI Kanpur):

Shri Bhanu Pratap Singh (AGM)

Ph. No.- 0512- 2304119 Email- bhanupratapsingh@rbi.org.in

Shri Sunil Choudhary (Assistant Manager) (Tech -Civil)

Ph. No.- 0512-2331213 Email- sunilchoudhary@rbi.org.in Contact person
(MSTC) For Vendors:

HO Central Help Desk: (For vendors)
Phone Number :07969066600

helpdeskho@mstcindia.in (Please mention "HO Helpdesk" as subject while sending
emails)

Availability
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9:30 AM to 5:00 PM on all working days for all Technical issues e-Tenders, System
settings etc.

Contact person (MSTC)

Please visit www.mstcindia.co.in/content/Contact.aspx and update your Regional
Office accordingly.

B) System Requirement:

For details, vendor may refer to the DOWNLOAD SYSTEM SETTING GUIDE
available Error! Hyperlink reference not valid.

<« C % mstcecommerce.com/eprocn/ ¥

System Settings Check Status

Status QTR E YRR Download System Settings Guide | Download Certificate

Please Correct the Following Settings:

If You Do Not Have Java Installed, Please Install Java Download Java

Based On The Java Version You Have Installed Please . .
Latest Version: 11 Installed Version:
Download PKI Application

If You Have Java 32 Bit Installed If You Have Java 64 Bit Installed
Download Download

If You Have Installed Both Java And Pki Application If You Are Using Google Chrome Or Edge: - Open URL
i3

Please Update Browser Settings https://localhost:13591/signservice/getdata And Click To Allow Connections.

If You Are Using Firefox: - Open URL
https://localhost:13591/signservice/getdata And Add Security Exception To Allow Connections.

Special Note towards Transaction fee:

The vendors shall pay the transaction fee using “Transaction Fee Payment” Link
against the specific tender in the “Bid Floor’/through the “Pay Transaction fee” in
“Event catalog” through their login. Service Provider / Contractor / Vendor shall have
the facility of making the payment either through NEFT or Online Payment. On
selecting NEFT, Service Provider / Contractor / Vendor shall generate a challan by
filling up a form. Service Provider / Contractor / Vendor shall remit the transaction
fee amount as per the details printed on the challan without making change in the
same. On selecting Online Payment, Service Provider / Contractor / Vendor shall
have the provision of making payment using its Credit / Debit Card / Net Banking.
Once the payment gets credited to MSTC’s designated bank account, the
transaction fee shall be auto authorized.

Transaction fee is non-refundable.

A vendor will not have the access to online e-tender without making the payment
towards transaction fee.

Note:

Bidders are advised to remit the transaction fee well in advance before the closing
time of the event so as to give themselves sufficient time to submit the bid.
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Information about e-tenders /corrigendum uploaded shall be sent by email only
during the process till finalization of e-tender. Hence the vendors are required to
ensure that their corporate email 1.D. provided is valid and updated at the time of
registration of vendor with MSTC. Vendors are also requested to ensure validity of
their DSC (Digital Signature Certificate).

E-Tender cannot be accessed after the due date and time mentioned in NIT.

Bidding in e-tender:

Note: Vendors are instructed to use Upload Documents link in My menu to upload
documents in document library. Multiple documents can be uploaded. Maximum size
of single document for upload is 5 MB.

Once documents are uploaded in the library, vendors can attach documents through
Attach Document link against the particular e-Tender. Please note that if the
documents are not attached to any e-Tender, the same cannot be downloaded by
RBI and it will be deemed that the vendor has not submitted the documents. For
further assistance please follow instructions of vendor guide.

Bidder(s) need to submit necessary EMD, E-Tender fees (If ANY) and Transaction
fee separately for the e-tender. Transaction fees if any are non-refundable. No

interest will be paid on EMD. EMD of the unsuccessful bidder(s) will be refunded by
RBI.

The process involves Electronic Bidding for submission of Techno Commercial Bid
as well as Price Bid.

The bidder(s) who have submitted the above fees can only submit their Techno
Commercial Bids and Price Bid through internet in MSTC website Error! Hyperlink
reference not valid. — e-procurement — New Common Portal — Bid Floor
Manager— live event —Selection of the live event— Transaction fee->Common
terms->Attach Documents->Price Bid.

Please Note: The vendor after successful remittance of the transaction fees and
EMD details, will get the attach documents and common terms tab enabled in their
login. Post successful completion of this step, the vendors will be allowed to save
the lot specific terms and submit their price bid against the lot through the portal or
download and upload the excel file for submitting price bids, as the case may be. In
case the attach documents and/or saving common terms step is unsuccessful, the
tabs for saving lot specific terms and submitting price bid would be disabled. The
status of whether the same is successful/pending would be displayed in the bid
status button.

First the vendor needs to fill up the Commercial specification if any and save it. Then
the vendor should fill up the Techno-commercial bid. After filling the Techno-
Commercial Bid, bidder should click ‘save’ for recording their Techno-Commercial
bid. Once the same is done, the Price Bid link becomes active and the same has to
filled up and then bidder should click on “save” to record their price bid. Then once
both the Techno-Commercial bid & price bid has been saved, the bidder can click
on the "Final Submission” button to register their bid
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NOTE: - After clicking the final submission “Delete bid” option would be shown. If
the vendor wants to delete the bid after final submission and re submit the bid, then

he/she should click delete bid and resubmit the same and again click final
submission.

In all cases, bidder should use their own ID and Password along with Digital
Signature at the time of submission of their bid.

During the entire e-tender process, the bidders will remain completely anonymous
to one another and also to everybody else.

The e-tender floor shall remain open from the pre-announced date & time and for
as much duration as mentioned above.

All electronic bids submitted during the e-tender process shall be legally binding on
the bidder. Any bid will be considered as the valid bid offered by that bidder and
acceptance of the same by the Buyer will form a binding contract between Buyer
and the Bidder for execution of supply/work. Such successful tenderer shall be
called hereafter SUPPLIER/CONTRACTOR.

It is mandatory that all the bids are submitted with class Il signing and encryption
type of digital signature certificate otherwise the same will not be accepted by the
system.

Buyer reserves the right to cancel or reject or accept or withdraw or extend the
tender in full or part as the case may be without assigning any reason thereof.

No deviation of the terms and conditions of the e-Tender document is acceptable.
Submission of bid in the e-tender floor by any bidder confirms his acceptance of
terms & conditions for the e-Tender.

Unit of Measure (UOM) is indicated in the e-tender Floor. Rate to be quoted should
be in Indian Rupee as per UOM indicated in the e-tender floor/tender document.
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Annexure- |l PROFORMA OF BANK GUARANTEE FOR PERFORMANCE SECURITY
DEPOSIT / RETENTION MONEY

(On Non-Judicial Stamp Paper of appropriate value purchased in the name of the issuing
bank)

Place:

Date:

The Regional Director,
Reserve Bank of India
Estate Department,

Kanpur

Dear Sir,

Providing and fixing UPVC windows at proposed new Creche area and Multi-purpose
Hall in AOB, RBI, Kanpur

Bank Guarantee for PERFORMANCE SECURITY DEPOSIT / RETENTION MONEY
WHEREAS

Reserve Bank of India, having its Central Office at Shahid Bhagat Singh Road, Mumbai,
(hereinafter called “the RBI”) has awarded the Contract for the captioned project (hereinafter
called the "Contract") to M/s (Name of the Contractor) (hereinafter
called " the said Contractor" which expression shall include its successors and assigns.

AND Whereas the Contractor is bound by the said Contract to submit to RBI a Performance
Security for a total amount of ) (

ONLY) (Amount in figures and words) for
the due fulfillment by the said contractor of the terms and conditions contained in the contract.

We, (Name of the Bank), (hereinafter called “the Bank”), at
the request of M/s , the contractor, do hereby undertake to
pay to the RBI an amount not exceeding

( ONLY) as Performance Guarantee for

due fulfillment of the terms and conditions of the contract.
NOW THIS GUARANTEE WITNESSETH

1. We, (Name of the Bank), do hereby agree with and undertake to RBI,
their Successors, Assigns that in the event of the RBI coming to the conclusion that the
Contractor has not performed his obligations under the said conditions of the contract or have
committed a breach thereof, which conclusion shall be binding on us as well as the said
contractor; we shall on demand by the RBI, pay without demur to the RBI, a sum of
’ ( Only) or any lower amount
that may be demanded by the RBI. Our guarantee shall be treated as equivalent to the
Performance Guarantee Amount for the due performance of the obligations of the Contractor
under the said Contract, provided, however, that our liability against such sum shall not exceed
the sum of ( Only).
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2. We also agree to undertake to and confirm that the sum not exceeding *
( Only) as aforesaid shall be paid
by us without any demur or protest, merely on demand from the RBI on receipt of a notice in
writing stating that the amount is due to them and we shall not ask for any further proof or
evidence and the notice from the RBI shall be conclusive and binding on us and shall not be
guestioned by us in any respect or manner whatsoever. The Bank shall pay to RBI any money
so demanded notwithstanding any dispute/disputes raised by the Contractor in any suit or
proceedings pending before any Court, Tribunal or Arbitrator/s relating thereto and the liability
under this guarantee shall be absolute and unequivocal. We undertake to pay the amount
claimed by the RBI within a period of one week from the date of receipt of the notice as
aforesaid.

3. We confirm that our obligation to the RBI under this guarantee shall be independent of the
agreement or agreements or other understandings between the RBI and the Contractor.

4. This guarantee shall not be revoked by us without prior consent in writing of the RBI.
We hereby further agree that —

a) Any forbearance or commission on the part of the RBI in enforcing the conditions of the
said agreement or in compliance with any of the terms and conditions stipulated in the said
Contract and/or hereunder or granting of any time or showing of any indulgence by the RBI to
the Contractor or any other matters in connection therewith shall not discharge us in any way
and our obligation under this guarantee. This guarantee shall be discharged only by the
performance by the Contractor of their obligations and in the event of their failure to do so, by
payment by us of the sum not exceeding

( Only).
b) Our liability under these presents shall not exceed the sum of °
( only).

c) Our liability under this agreement shall not be affected by any infirmity or irregularity on the
part of our said constituents/clients or their obligations thereunder or by dissolution or change
in the constitution of our said constituents.

d) This guarantee shall remain in force up to (60 days beyond the Defect
liability period) provided that if so desired by the RBI, this guarantee shall be renewed for a
further period as may be indicated by them on the same terms and conditions as contained
herein.

e) Our liability under these presents will terminate unless these presents are renewed as
provided hereinabove on the or on the day when our said constituents
comply with their obligations, as to which a certificate in writing by the RBI alone is the
conclusive proof whichever date is later. Unless a claim or suit or action is filed against us
within or any extended period, all the rights of the RBI against us under
this guarantee shall be forfeited and we shall be released and discharged from all our
obligations and liabilities hereunder.

In withess whereof I/We of the Bank have signed and sealed this guarantee on the
day of (Month) (Year) being herewith duly authorized.

For and on behalf of (Name of the Bank)
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Signature of authorized Bank Official
Name:

Designation:

Stamp/ Seal of the Bank

Signed, sealed and delivered for and on behalf of the Bank by the above named in the
presence of:

Witness 1

Signature .

Name

AdAreSS

(NB: This guarantee will require stamp duty as applicable in the state, where it is executed
and shall be signed by the official whose signature and authority shall be verified).
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Annexure- IV Details of Bankers of the Tenderer

The details of our bankers are as below:

The period from which the firm has been

banking with Bank

Sr. | Particulars
No. To be filled by tenderer
1
Name of the Bank
2
Branch Address
3
Telephone and fax number
4
Name of the contact person
5
Credit facility / overdraft facility enjoyed
by firm from the Bank
6

Please upload a scanned copy of cancelled cheque leaf.
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Annexure- V Transaction details for EMD

Transaction details for EMD (if EMD is submitted through NEFT):

Date of payment

Sr. Requirements
No. To be filled by tenderer
1
Name of the tenderer
2
Name of the bank
3
Account number
4
IFSC
5 .
UTR number (16 digit
number)
6

Name & signature of the tenderer

Date:

Place:

Contact no.:
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Annexure- VI

LIST OF APPROVED MATERIALS

Sr. No. ltems Approved make

1. UPVC Window section | Fenesta, Alupast, Kommerling, Prominance, Rehau or
other approved equivalent make

2. Glass Saint Gobin, Modiguard, Asahi glasses or other
approved equivalent make

3. Synthetic Enamel Paint | Asian Paints, Berger, Nerolac, Dulux or other approved
equivalent make
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SPECIFICATIONS AND MODE OF MEASUREMENTS
MATERIALS

QUALITY

All materials for incorporation into the works shall be of the best quality of their respective
kinds as specified under relevant items of the works mentioned herein and shall be obtained
from sources and suppliers approved by the Employer / Engineer and shall comply strictly with
the tests prescribed hereinafter or, where tests are not laid down in list Specification, with the
requirements of the latest edition of the relevant Indian Standards approved by the Bank’s
Engineer.

INSPECTION

All materials before being incorporated into the Works shall be subjected to inspection as
provided in the Conditions of Contract and elsewhere in the Specifications. No materials shall
be used in the works unless they have first been approved by the Bank’s Engineer.

SAMPLES

Samples of all materials proposed to be used or incorporated in the works and to be supplied
by the Contractor may be called for at any time by the Bank’s Engineer.

INDEPENDENT TESTS

Contractor has to submit the material test Certificates from the Manufacturer.

The scope of work covers Providing and fixing UPVC windows at proposed new Creche
area_and Multi-purpose Hall in AOB, RBI, Kanpur in accordance with specifications
(detailed in Schedule of Quantities) prepared to the satisfaction of the Bank's Engineer. The
specifications shall form part of the contract and these shall have deemed to be supplemental
to the specifications and not in derogation thereof except to the extent specifically provided
herein.

Materials shall be of the best-approved quality obtainable and they shall comply with the
respective IS specifications (for those materials covered by BIS). Samples of all materials shall
be got approved before placing an order and the approved sample shall be deposited in the
Bank.

Materials

In case of non-availability of materials in metric sizes, the nearest size in FPS units shall be
provided with the prior approval of the Engineer for which neither extra will be paid nor shall any
rebate be recovered.

It shall be obligatory for the Contractor to furnish test certificate, if demanded by the employer,
from manufacturer or the material supplier that the work has been carried out by using their
materials and as per their recommendations.

Testing of any of the materials will be arranged by the contractor in an approved lab by the Bank
and test results in original shall be submitted to the Bank. The testing charges shall be reimbursed
by the Bank on production of receipts/invoices for these tests.
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Material supplied by the Employer/ any other specialist firm shall be properly stored and the
Contractor shall be responsible for its safe custody until they are required on the works and WI

the completion of work.

Unless otherwise shown on the drawings or mentioned in the Schedule of Quantities or Special
Conditions. the quality of materials. Workmanship dimensions etc. shall be as specified herein

under.

All equipment and facilities for carrying out field test on materials shall be provided by the Contractors
without any extra cost.
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PART Il

RESERVE BANK OF INDIA
ESTATE DEPARTMENT
KANPUR

(Unpriced Bill of Quantities)
E-Tender
For

Providing and fixing UPVC windows at proposed new Creche area and Multi-
purpose Hall in AOB, RBI, Kanpur

RBI/Kanpur Regional Office/Estate/18/25-26/ET/851

Issued to:

LAST DATE FOR SUBMISSION: January 29, 2026, till 3:00 P.M.
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RESERVE BANK OF INDIA
ESTATE DEPARTMENT
KANPUR
SCHEDULE OF QUANTITIES

Providing and fixing UPVC windows at proposed new Creche area and Multi-
purpose Hall in AOB, RBI, Kanpur

Preamble:

The work will be carried out in the RBI Office premise, Kanpur. Contractors are requested to
inspect the site to acquaint themselves about the scope of work, working conditions and all
necessary information about the work before submitting their tender.

The work may be carried out at any or all the floors of three storey buildings. The rates quoted
should be applicable to all leads and lifts without any extra on this account.

The work will be carried out in consultation with the engineer-in-charge and in close co-
ordination with other agency, if any.

Contractor will post a supervisor to supervise the work who will take instructions about the
work from Bank’s Engineer.

Price adjustment for basic rate items: Price adjustment will be made only for the actual
guantity measured no wastage will be considered. The price adjustment will be made as per
clause no.18 of Section ‘D’ for price adjustment in general conditions and special instructions.

Where ever the approved make and product codes have been mentioned, without
mentioning the basic rate, under some items in the tender. The contractors have to quote the
rates for those make & codes only. If any changes are incorporated by the Bank during the
execution of work then the price adjustments will be affected for these materials, considering
the difference in, M.R.P. of product prescribed and M.R.P. of product used, plus 15% (fifteen
percent) of this difference, towards contractors profits and overheads (Positive or negative).
The contractor has to produce documentary evidence for the same.

Cartage, loading, unloading, wastage, taxes, duties etc. over and above the MRP shall NOT
be considered for the price adjustment.

Wherever basic rate of the materials are mentioned in the tender items the same are excluding
GST and basic rate and actual approved purchase price (exclusive of GST & other taxes &
duties, imposed by the Central Government /State Government / Local bodies, and paid by
the contractor), plus 15% (fifteen percent) of this difference, towards contractors profits and
overheads, shall be considered for price adjustment (Positive or negative). The contractor has
to produce documentary evidence for the same.

Cartage, loading, unloading, wastage etc. shall NOT be considered for the price adjustment.

Rates quoted should include the cost of all material, labour, wastage, transportation,
scaffolding, tools and plants required to carry out the job.

The work will normally be carried out between 8.00 a.m. to 6.00 pm. However, working hours
beyond normal working hours may be extended as per mutual consent but no extra payment
will be admissible on this account. The contractor should properly compensate for work
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o GO

Reserve & é\oﬁndia, Kanpur

Estate Department

Schedule of Quantities

Name of work:-Providing and fixing UPVC windows at proposed new Creche area and Multi-purpose Hall in
AOB, RBI, Kanpur

Item DESCRIPTION Quant |\, o | Rate Cost
No. ity

Carefully cutting and removing hinges and rivets of existing grill
windows without causing major damage to the sill, lintel and jamb.
Minor damages caused need to be repaired by the contractor in line
and level with cement mortar 1:3 (1 cement and 3 coarse sand),

Tender smoothening the top layer of cement mortar. Any damages caused
ltem . . 1 L.S
No. 1 to any other surfaces during the removal process shall be re-instated
o- 1. by the Contractor at no additional cost to the Bank. The rates shall
include disposing off debris out of Bank's premises at approved
dumping ground of local administration, including all lead and lift etc.
all complete as directed by Bank’s Engineer.
Removing/scraping/cleaning the existing metallic surface, prepare
even surface by using putty up to required level. Providing and
applying a base coat metal primer and two or more coats of 1st
quality synthetic enamel paint of approved make and shade to steel
Tender d .
work, viz. grills, weld-mesh, etc. all as per manufacturers
ltem e X L 120 Sgm.
No. 2 specifications (approved brands mentioned in list of approved

materials). The rate shall include for scaffolding, properly cleaning of
the site after completion of the aforementioned work. The contractor
is strictly advised to take all the safety measure for labour to carry
out the work, etc. all completed as directed by Bank’s Engineers.

Providing and fixing factory made frosted double glass
(6CLT+12+6CLT) Unit uPVC pristine white color windows of
approximately 1500 mm X 1500 mm in size or as per site condition
(variation of 50 mm in dimension should be considered while quoting
the rate) comprising of double panel casement window, outer frame
of window should be 65 mm X 58 mm and mullion 65 mm X 80 mm
(mullion/transom wherever require) from extruded multi-chambered
uPVC profile having wall thickness 2.3+0.2mm, complete with SS
friction stay, locking arrangement, swirl handle, EPDM/TPE gaskets
& frosted double glass of approved make.The window should be
reinforced with 1.50 + 0.2 mm thick galvanized mild steel section
made from roll forming process of required length. Profile of frame
Tender | shall be mitered cut and fusion welded at all corners, mullion (if
Item required) shall be also fusion welded including drilling of holes for | 460 Sqft.
No. 3. | fixing hardware's. All hardware fitted must be SS 304, except handles
to be of zinc/Al. alloy casted with powder coated, Gl fasteners 100 X
8 mm size for fixing frame to finished wall, plastic packers, plastic
caps etc. Work also includes providing and assembling frosted
double glass Unit (6mm glass,12mm clear space & 6mm glass) of
approved make for UPVC window as per the technical specification
of the manufacturer. The windows shall have suitable lock and
key arrangement. After fixing the frame the gap between frame and
adjacent finished wall shall be closed by application of silicon sealant
to make joint water proof, all complete as per approved drawing &
direction of Engineer-in-Charge. Work should be completed in all
respect including of supply of all materials, labor, sundries, taxes,
CPOH and no any other payment will be made for this work. The
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window should be provided with all @
accessories made of any one of the approseg=make/profiler. For
uPVC frame, sash and mullion extruded profiles minus 5% tolerance
in dimension i.e. in depth & width of profile shall be acceptable.
Variation in profile dimension in higher side shall be accepted but no
extra payment on this account shall be made.

Tender
Iltem
No. 4.

Providing and fixing factory made frosted double glass
(6CLT+12+6CLT) Unit fixed uPVC pristine white color windows of
approximately 800 mm X 1500 mm and 1170mm X 1500mm in size
or as per site condition (variation of 50 mm in dimension should be
consider while quoting the rate) comprising of fixed outer frame of 65
mm X 80 mm from extruded multi-chambered uPVC profile having
wall thickness 2.3£0.2mm, complete with frosted double glass of
approved make as instructed by engineer in charge. The window
should be reinforced with 1.50 £ 0.2 mm thick galvanized mild steel
section made from roll forming process of required length. Profile of
frame shall be mitered cut and fusion welded at all corners including
drilling of holes for fixing hardware's etc. All hardware fitted must be
SS 304, Gl fasteners 100 X 8 mm size of fixing frame to finished wall,
plastic packers, plastic caps etc. Work also includes providing and
assembling frosted double glass Unit (6mm glass,12mm clear space
& 6mm glass) of approved make for UPVC window as per the
technical specification of the manufacturer. After fixing the frame the
gap between frame and adjacent finished wall shall finally apply
silicon sealant to make joint water proof of approved quality, all
complete as per approved drawing & direction of Engineer-in-
Charge. Work should be complete in all respect in finished item of
work including of supply of all materials, labor, sundries, taxes
CPOH and no any other payment will be made for this work. The
window should be provided with all required hardware and
accessories made of any one of the profiler Size of frame as per
approved manufacturer and wall thickness of 2.3 £ 0.2 mm For uPVC
frame, sash and mullion extruded profiles minus 5% tolerance in
dimension i.e. in depth & width of profile shall be acceptable.
Variation in profile dimension in higher side shall be accepted but no
extra payment on this account shall be made. Note: Wherever
required, the provision of exhaust fans is to be provided along
with the fixed glass at no additonal cost to the Bank.

65 | Sqft.

Total:-

The successful tenderer will be required to arrange for the samples of materials for each item
of work to seek Bank'’s approval before taking up the work on large scale. No payment will be
made for arranging the samples. He will also be required to carry out changes in the sample
without any extra cost to the Bank as per Bank’s advice. The work will be allowed to be taken
up on large scale only after approval of samples.

Signature of Contractor with seal:

Place:

Date:

Contractor will arrange to lift the debris generated out of the work at frequent intervals or as
directed on priority basis from the Banks’ Premises else a penalty of Rs 1000/- per day shall
be impose
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